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REPORT 

I 

INTRODUCTION 

1. the Chairman of the Committee on Subordinate Legislation, 
having been authorised by the Committee to present the Report on 
their behalf, present this their Fifth Report. ,. 

2. The matters covered by this Report were considered by the 
Committee at their sittings held on 18 November, 1982, 24 and 27 
January, 1986. 

3. At their sitting held on 21 September, 1983, the Committee 
took oral evidence of the representative. of the then Ministry of 
Railways (Railway Board)-[now Ministry of Tr&JlillM>rt (Department 
of Railways») regarding (i) Differenciation in the scales of passes 
admissible to various categories of Railway employees, and (ii) the 
Indian Railway Conference Association-Conference Rules [Para
graphs 16-18 of Fourteenth Report (Sixth Lok Sabha)). The 
Committee wish to expr.ess their thanks to the Officers of the Minis-
try for appearing and for placing the requisite information· before 
them. ,. i 

4. The Committee considered and adopted this Re}.'Ort at their 
sitting held on 18 March, 1986. The Minutes of the litti'fl8B relevant 
to this Report are appended to it. 

5. For facility of reference and convenience, recommendations/ 
observations of the Committee have been printed in tlDct type in 
the body of the Report and have also beem reproduoed in a consGli
dated form in Appendix I to the Report. 

n 

THE MINES CRECHE (AMENDMENT) RULES, 198ft 
(O.S.R. 5151 OF 1985) 

6. While examining the Mines Creche (Amendment) Rules, 1965 
(G.s.R. &51 of 19815), it was noticed that the draft amendment Rules 
were published in the Gazette on 22 June, 1984 inviting objections 
and suggestions of aU aft'ected persons on or before the expiry of a 
period of forty-five days from the date of pubUcation of the draft 



2 

Rules in the Gazette. The Rules in the final form, however, were 
pubUshed. on 8 June, 1985. 

7. The Ministry of Labour were asked to state (i) the reasons for 
delay in pUblication of the final rules indicating the time taken at 
each stage; (ii) the manner in which the matters which were 
aougbt to be provided for the amending Rules were regulated during 
that period; and (iii) ttl significance of the deletion of the word 
'lman:ager" in the amending Rules. 

8. The Ministry in their reply dated 15 October, 1985 stated as 
under:-

"A statement which indicated date-wise action taken by the 
Ministry for bringing out consequential amendments to 
the Mines Creche Rules, 1966, consequent to amendments 
to Mines Act, 1952, which was brought into force with 
effect from 31 May, 1984 is enclosed.· A perusal of this 
would show that a conscious effort was made to complete 
action and the whole exercise was completed within a 
year's time. 

Incidentally it is mentioned that Government was also simul
taneously taking action on new Mines Rescue Rules, 
consequential amendments to the Coal Mines Regulations 
1957, the Metalliferous Mines Regulations, 1961, the Mines 
Rules, 1955 and the Coal Mines Pithead Bath Rules, 1959. 
Besides this, Ministry had also to frame new safety regu
lations for oil mines as the temporary regulations framed 
in 1983 were to expire on the 26th October, 1984. As 
framing of new oil Mines Regulations, reSCUe Rules, and 
the consequential amendments to the Coal Mines Regu
laUons, 1957, Metalliferious Mines Regulations, 1961 and 
the Mines Rutes, 1955 were comprehensive in nature, 
there was delay at certain stages in completing action on 
the Creche Rules. 

Amendment to the Mines Creche Rules was only of conse-
. quentlal nature, as section 18 (2) of the Mines Act, 1952 

as amended by the Mines (Amendment) Act, 1983 already 
. pr'ovided that the responsibllity in respect of mattenr pro
"Vided for in the rules made under clauses (d), (e) and 
(p) of section 58 (i.e. canteens, creches and pithead baths) 

.. - ------ ------
, ... .fIe .&.pprndix D. 



. shall be exclusively·cartted·J~ut'~,),'·tiie;:~Wn6rland agent 
of the mine and by .sucn 'person (other elim the manager) . ,~l,; f', . J ; I J , 

w~o the ~wner or agent .~r,Y/aR~i~~ jf~!i ~~ing ~. 
pliance wIth theaforesB.lQ prpVlSions. This substantial 
provision in the Mines' Act p~tected ~~ interest. of the 
workers and the ·am~haRlent' It;} I\¥le" tfihes I 'Creclte Rules 
was only of the Jiature'i)f the 'completion ~f procedural 
fonnalities. In this connectioh' it is· ,'~is~) J;.eriiioned that 
the ne,,, Oil Mines RegulatiQ~s, 1984,· ~~SS ,~s.cue Rules 
and amendments to the Coal" Mines Re~atl()ns, !4etalli
ferous Mines Regulations {:lnd the Coal Mines Pithead Bath 
Rules have also been fulally notified and copies thereof 
have already been laid on the Table of the Lok Sabha. 

The manager of the mine has necessarily to be a technical 
person and has to devote his effprts towards increasing 
production and ensuring safety. It was., therefore, con
sidered desirable that he is relieved of all responsibilities 
not directly connected with his main work. This was 
done in consultation with Workers' and employers' orga
nisations and Section 18 {If the Mines Act, 1952 was 
accordingly amended to specifically indicate that the res
ponsibilities in respect of providing for canteens, creches 
and pithead baths. would rest with the C?wner and the 
agent of the Mines and not the Manager. The word 
'manager' has therefore. been deleted from the Mines 
Creche Rules. 1966. to bring them on line with the 
amended provisioY{s of the Act." 

9. The Committee agree with the views of the Ministry of Labour 
that the Manall'er of the mine has necessarily to be technical person 
devoting his efforts towards increasing production and ensuring safety 
and as such should he divested of other responsibllities not directly 
connected wah his main work. They have therefore, no objection 
to the deletion of the word 'manager' .from the Mines Creche Rules, 
1966. so as to hring them in line with the amended provisions .of tIle 
Act. ,..-

10. The Committee. however, cannot i-efrain from expressing their 
regret over the delay in the notification of the Mines Creche (Amend
ment) Rules, 1985 in the final form: T~e q:,mmlttee are Dot convinc
ed ,vith the reaSODs for delay advinic*, . by tNa MinIstry that they 
were taking sfmult8Deou~ action regard!ng amendment of the variods 
other rules and regulntions. The Committee feel that the delay was 
obviously due to the casual attitude displayed and the scant regard 



sh~wn. b)' ~, ~ ... jp ~e .• !*er, ~peciaUy in the matter of 
obtaining co~e~ts ~f OOMS.,~lalCh has taken about 5, months. 
In thfS ('olmeC'tioh~· tlie Committ~ woUld like to draw the attentio.n 
ot the MWah, ..,' the o~va&nslre.:oJDDlendations made by them 
in p8tBgrap~ ~? '~~'68,~/.t11eh '~~t~.foui-th Report (Seventh Lok 
Sahha)' whereua the CoJJ.Ujlittee have, eJIlPhl,lsised. the imperative need 
to reduce the time Jag between the ~tlblication of draft rules and their 
baJ notiftcation,·~. the Gazett~l' The Committee would lik.e the Mi· 
nistry to be more c'autiOus and'vigilant in such matters in future and 
stdetl)' adhere to the time limit ~~d by tbe Committee for tbe 
pUrpGH. 

-
III 

THE AIRCRAFT (FOURTH AMENDMENT) RULES, 1!lS5 
(G.S.R. 604 OF 1985) 

11. While examining the Aircraft (Fourth Amendment) Rule~, 

]985 (G.S.R. 604 of 1985) it was noticed from the preamble to the 
above Rules that the draft Rules were published in the Gazette on 
21 July, 1984, inviting objections and suggestions from all persons 
likely to be affected thereby before the expiry of a period of three 
months from the date of puplicatlon in the said notification in the 
onicial Gazette. The rules were notified in final form on 22 June, 
1985. i.e. after 1m interval of about 8 months even when no objec
tions/suggestions had been received from the public. 

12. The MiniStry of Tourism and Civil Aviation were asked to 
state for the information of ~ Committee on Subordinate Legisla
tion-(i) the reasons for delay in publication of the final rules indi
cating the time taken at each stage; and~ (ii) the manner in which 
miltters which were sought to be provided for in the amending rule~. 
were regulated d.uring that period 

13. The Ministry of Transport (Department of Civil Aviation) 
in their comm.u.n~cation dated 31 October. 1985 stated as under:-

"A ease study has been done to identify the reasons for delay 
in the publit>atfotl of the final Rules. A copy of this ca5e 
study is en.cloSed: • 

Yt would be observed that the delay has taken place mainly 
in the office of the Director General of Civil Aviation, In 
the first place, they .~ooJf 30 days to furnish U$ tbe final 
ll'Otiftcation on 1-12 .. 1984· and again 58 days in returning the 
tn~. ~ter ravising tl},e text of the notification. Explanation 
given: by the, n.C;.C.,4)ll tb,is regard ~ given below: 

'('be. Information and ~ion Directorate Gf the office of 
i; Pi 

.s" Appendix III. 
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tHe D.G.C.A. processes all such proposals relating to 
amendment in the Aircraft Rules. These proposals 
emanate from different Directorates of the Oftice of the 
D.G.C.A. The present proposal has emanated from the 
Djrectorate of Air Route and Aerodromes lOperations). 

[i.e. DARA (0) 1 
U.G.C.A. .bas indicated that Ministry's rep;Ullge~ dated 

30-1D-19i4 W/li received by him on 6-11-19a4, p"obabl;y 
due to the disruption that followed. the tragic death of 
the late Prime Minister Smt. Indira Gandhi. 

While the Information and Regulation Directorate of D.G.C.A. 
was preparing a final notification for sending to the Min
istry, DARA (0) approached them with a proposal to 
widen the scope of the proposed h-oiification, by incQr
porating some additional area in the definition of the 
"r-rohibitcd area". Since no substantive change could 
be made in the final notification without pr~publisbing 
the sam'e again, DARA(O) was told that a fresh proposal 
will have to be drafted for the proposed change. DARA 
(0) had. agreed but all this took about 25 days time. 
Thereafter D.G.C.A. sent the draft final notification to 
the Department of Civil Aviation on 1-12-1984. 

As a result {'f examining the draft notification, the Depart
ment of Civil Aviation had suggested certain amend
ments thereto. Since those amendments had to be 

examined again by the concerned Directorate tn D.G.C.A. 
in consult~tjon with the Ministry of Law, D.G.C.A. could 
send the final notification to the Department of Civil 
AviatlOn or.ly on 12-5-1985. 

T..ok Sabha Se.:retariat have also desired to know the manner 
in which matters which were sought to be provided for 
in the amending Rules were regulated during that period. 
In this connection it is stated that the subject area was 
treated as "Prohibited area" through a Notam (Notice 
to Airmen) issued by D.G.C.A. in exercise of the powers 
vested in them by virtue of Rule 133-A of the Aircraft 
Rules, 1937. This Notam remained operative till the 
date of coming into force of the notification under ques
tion." 

14. Th. Committee observe from tbe cue study faraislled. by the 
Mlllilhy el Transport (Depal'tlllent of Civil AviatioD), ideatifying 
the NUODS fer delay in the final notiftcatlou of the Aircraft (Fourth 
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.Amendment) Buies, 1985 that au unduly long period. of 8 IDOIltbs 
has been taken in the final notification of the Rules and that too 
when· no objection or suggestion had been received from the pa.bUc 
in that regard. The Committee feel that had the authorities 
concerned with the matter, spread proper thought and attentiQll right 
..from the point of emanating the proposal, there would not probably 
have beAn occasions to ponder over it towards the final stage of the 
.amendment notification. From the reasons attributed for the delay 
.in publieation of the Rulps in final form, the Committee draw a 
conclusion that the authorities concerned had considered the propo
sals for amendment in piece-meal resulting in the revision and 
-re-rnision of the texts. Had all the amendments ~ considered 
properly at the initial stage, the time taken at the final stage could 
have bpcn reduced. 

15. The Cemmittee feCi that there is need to streamline the 
proceldure obtaining in the various Directorates under the Ministry 
in .dealing with important matters like the amendments to the 
Statutory rules which affect a large section of the public. The 
Committee would, therefore, again like to reiterate their earlier 
recommendations/observation made in paragraphs 61 and 68 of their 
'twenty-Fourth Report (Seventh Lok Sabha) wherein the Committee 
have emphasised the impcrative need to reduce the time lag between 
the publication of the draft and the final to the barest mi,nimum. 
The Committee trust that the Ministry would take aU precautions in 
future to cut short tllc ddays in sueh vital matters relating to 
Subordinate Legislation. 

IV 

IMPLEMENTATION OF RECOMMENDATIONS CONTAINED IN 
PARAGRAPHS 16, 17 AND 18 OF THE FOURTEENTH REPORT OF 
COMMI'ITEE ON SUBORDINATE LEGISLATION (SIXTH LOK 
SABHA) RE: (J) DIFFERENTIATION IN THE SCALES OF PASSES 
ADMISSIBLE TO VARIOUS CATEGORIES OF RAILWAY EM
PLOYEES: AT-TO (II) THE INDIAN RAILWAY CONFERENCE 

ASSOCIATION-CONFERENCE RULES 

16. From the reply to Lok Sabha Unstarred Question No. 5425 
dated 3 April, 1985 regarding value of Passes and P.T.Os. to Railway 
Staff, it was observed that Class I and Class II Railway 
employees wel'e entitled to 6 sets of passes per annum, whereas Class 
III and tv Railway emploYf>es could avail of only 1 set of passes pet" 
annum after five years' service. The Ministry of Railways (Railway 
lloard) were asked on 9 April. 1985, to state the reasons for differen-
tiation in the number of sets of passes admissible to various categories 
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of Railway employees and also to furnish a copy of the rules 
governing the scales of passes and P.T.Os: issued to Railway staff 
for the i'lformation of the Committee on Subordinate Legislation. 

1'1. On 19 September, 1985, the Ministry of Railways (Railway 
Board) sent a copy ot the Indian Railway Conference Assoclation
Conference Rules Part II (in force from 1 March, 1972) contairiing 
Pass Rules in Chapter VI thereof. The Ministry also appended a 
note indicating the reasons fOr differentiation in the number of sets 
of Passes admissible to Class I, II, W and IV Rail~ay empl,?yees. 

18. After considering the above-mentioned note containing the 
reasons furnished by the Ministry, the Committee on Subordinate 
Legislation in paragraphs 16 to 18 of their Fourteenth Report 
(Sixth Lok Sabha) had, vnter alia, observed that both the Gazetted 
and Non-gazetted staff made use of the Passes for :.helr family 
members. Like the Gazetted staff, the Non-gazetted staff also needed 
to travel widely in India to gain first hand knowledge of the country 
and the developments that were taking place and the general con
ditions prevailing on the Railways. The Committee, therefore, saw 
no reason for discrimination between the Gazetted and Non-gazetted 
staff in the matter of issue of passes to them ur'ged upon the Ministry 
to grant identical pass facilities like PTOs to all members of the staff 
whether gazetted or non-gazetted. 

19. As regards the Indian Railway Conference Association Rules 
under which these passes were issued to the staff, the Committee 
observed that these l'ules did not have any legal authority but were 
based on instructions issued bv the Ministry from time to time. In 
the absence of any legal authority, the rules could not be enforced in 
a court 'Of bw. Hence they must have some sanction of law either 
emanating from the"'Constitution or from some other enactment. In 
this reg?rd, the Committee had time and again pointed out that 
executive instructions were no substitute to statutory rules framed 
under legal aUthority. The Committee, therefore, desired the Ministry 
to regulate the matters now covered· by the Indian Railway Confe
rence AFSociation Rules by statutory rules framed under some legal 
authority flowing either from an Act of Parliament or the Constitu
tion. ThE." Commfttee had also desired that the legal authority should 
be cited in the Preamble to such rules. which should be published 
in the ofBcial guette for the infonnation of the public. 

20. In their Action Taken note dated 28 February and 26 October, 
1979, on the aforesaid recommendation of the Committee, the Ministry. 
of Railways had stated as under:-
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"DUluentiatioa in the sc.Ie of P ..... adaIaible te .an .... Catecoriea 
of Hailway employees -The question of travel facilities to railway employees is reviewed 

from. time to time and it has been reduced both for gazetted ana 
nan-auetted std. It had always been an endeavour to reduce 
disparity between the Gazetted and Non-gazetted staft in regard to 
the grant of travel facilities. The question was again revlewed and 
the Ministry of Railways have felt that it would be a 
retrograde step and it is undesirable to precipitate any reduction in 
the present travel facilities granted to the gazetted officers with a 
view to bring about uniformity. On the other hand it would also 
be difticult to liberalise the travel facilities now enjoyed by the 
non-gazetted stafl'. It may not be out of place to mention here that 
gazetted ofticers are granted more number of passes on the following 
corudderation: 

(i) OIicers are recruited on all India basis whereas this is not 
the case with the non-gazetted staff. 

(ii) Gazetted offic£rs are liable to transfer throughout Indian 
Railways whereas n'OIl-'gazetted staff generally remain 
withip the Division I Zonal limits of the Railways on which 
appointed. 

lDdian Railway ConferelKfl A8soeiation-CoDferea~e Rules: 

It has since been decided to have a separate Pass Manual which 
would contain travel facilities to railwaymen. This pass 
Manual would be operated on all the Railways and action 
has already been initiated in this regard. This Legal 
authority in the preamble will be given in the P<;lSS 

M:anual when finalised. 

The observation made by the Committee on Subordinate 
Legislation in para ]8 of their 14th Report haR been noted . 

•• .. " 
21. Being not convinced of the above reasons given by the 

Ministry, the Committee at their sitting held on 18 November, 1982 
decided to hear oral evidence of the representatives of the Ministry. 
Accordingly, the Committee took evt«ienee of the Mintatry at their 
sitting held on 21 September, 1983. 

22. During the course of evidence, th~ representative of the 
Ministry of Railways clarified that the procedure of ismillg railway 
paRses to officers. which had been in vogue from the historical pa~t, 
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was not beiD.g reviewed. under the powers derived from Art. 3Q9 of 
the Constitution. The matter had to be examined at length taking 
into consideration the lar.ge number of employees, both ga2letted 
and non-gazetted, their service conditions etc. In this conaeetien 
the representative informed the Committee that railway pass 
facilities also emted in roreian countries like U. K. where the 
erltaria was based on the salary structure of the employees and in 
France, where the passes were issued unlimited.. 

23. Regarding making necessary provision in the rules for issue 
of passes, tho represt!ntative stated that although their Compendium 
of rules had a statutory backing, unfortunately the rules for the issue 
of passes had not been taken up under Art. 309 of the Ct>nstitution 
and which they proposed to do now. The representative, however, 
expressed his Ministry's inability to accept tne recommendation of 
the Committee for equalisation of passes to railway employees and 
had promised to send 3. note giving valid reasons therefor. 

24. In the comprehensive note received with the Ministry's 
communication dated 17 August, 1984, the Ministry had inter alia 
explained the position in regard to (i) the authority to issue passes, 
(i1) the types of passes to which railway employees are entitled to, 
and (iii) the reasons for distinction in the number of sets "f privilege 
passes between gozetted officers and non-gazetted staff as follows:-

"(i) Au.thority to issu.e passes: The powers have b~n derived 
under section 3, Item No. 15 and 47 (1) {g) of the Indian 
Railways Act, 1890. These clauses, taken together, provide 
legal frame-work m the present practice for the issue of 
passes. However, as desired by the Committee, elaborate 
rules have been framed and action has also been initiated 
to frame Indian Railway Pass Rules 'in consultation with 
the.- Ministry of law under Article 309 of the Consti tution 
of India and powers vested in the Indian Railways Act. 
The Rules have been frattled and are awaitin'g the vetting 
of the Ministry of Law. After tliese rules are vetted by 
the Ministry of Law, notifIcation in this regard will be 
iSSUE-d. Tn 'the meantime. as already stated, the issue of 
nasses and privilege ticket orders to the 'Railway emplovees 
is, at present, regulated through administrative instructions 
issued by the Mini~try of Rnilways from time to time. 

(ii) Types of passes: The types of passes may be broadly 
divided into two categories (a) Dutv passes for travel on 
dutv u.ranted according to the status of the officer, and 
(b)· PriVilege Passes for travel on leave. 
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Reasons fOT distinction in the nu.mber of sets o~ p~lege passes 
between gazetted officers and non-gIaZetted st4:8. 

The gazetted railway cfftcers are granted higher scale of passes 
keeping in view the following: 

(a) Gazetted officers are recruited on All Indian basis whereas 
the non-gazetted staff are recruited through Railway 
Service Commissions located at difterent places in each 
State and on their final selection, they are posted on 
Zonal Railways and Divisions of their choice for postin'g. 

(b) Gazetted officers are liable to be posted anywhere on the 
Indian Railways in India, whereas .the posting of non
gazetted staff is generally restricted within the Divisional/ 
Z(\nal Railways. 

(r) As they are transferred all over India, the gazetted 
officers face specia! problems in regard to education of 
their children, maintenance of double establishments, etc. 
These problems do not exist in case of non-gazetted staff 
who are generally posted near about their native places./ 
places of their choice as far as possible and mostly remain 
in that area. 

(d) The gazetted officers have been availing the higher scales 
of passes since the beginning of the Railways in India. 
These privileges granted to Railway 'Officers in India are in 
no way unique because employees of the Railways 
throug-hout the world are granted similar travel conces
siom:. to the extent following .local practices, 

(e) The travel facility is considered only as a fringe benefit 
keepin·g in view the arduous nature of duties\higher 
responsibilities required to be performedl shouldered by the 
officers as compared to the other Railway employees. 

(f) The travel concessions which were initially granted as a 
privflege has by virtue of long standing practice, and by 
conventions, national and international. assumed the 
character of being a part of Railway service conditions, 

(~) The character and responsibilities of the Railway officers 
differ from tho!!e of non-gazetted staff, As in the matter 
pay, housing, etr-. the fringe benefit of passes also follnws 
different scales for different categories, 
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(h) Reduction in the number of passes to Gazetted officers in. 
order to bring parity with non-,azetted officers is not 
logical under present day conditions where even the pay 
structure is difterent. Further, the number of Gazetted 
officers is small as compared. to non-gazetted officers, being 
8000 officers against 15,00,000 non-gazetted employees. In 
other words, the reduction in number Of passes to bring 
parity would have hardly any material effect on the number 
of passes issued but will have far-reaching adverse effect in 
the shape of decommitment amongst gazetted officers 
and thus or:. tbe management of the Railways. As it is,. 
young qualified persons in the top stream increasingly find 
other employment more attractive than Railways. 

(i) At n time when the general conditions of living are difficult 
and when various demands for improvement in serviCe 
conditions are being made with considerable validity, it 
would be inopportune to curtail a privilege, which is 
cherished as much as a symbol, as for its material value, 
particularly when no real or major advantages could be 
expected from such curtailment. It would, therefore, be 
administratively unwise to curtail the available concession 
to a class of employees on whom the burden of running the 
administration falls. 

(j) It is again repeated that the officers have not been given 
special privilege in respect of travel facilities alone. A-: 
compared to the non-gazetted staff, the RaUway Officers 
arl! paid according to higher' scales of pay, have been 
delegated a,dditional powers, are given better type of 
accommodation, certain other facilities like proviSion of 
room telephone, transport etc. in order to discharge their
functions effectively and efficiently and shoulder higher 
responsibilities. In other words, disparity exists in other 
areas also. 

(k) The recnmmp.ndntions of the Pay Commission Railway 
Convention Committee as well as Estimates Committee 
on the subject had also been considered earlier and· 
ultimately after delibrating on the pros and cons of the 
proposals the status quo had been allowed to remain. 

TTavel facilities (other than travel ,on duty) given to ra.ilway 
employees in other parts Of the worl-d 

Travel facilities admissiblp to the railway employees in some of 
the countries are indicated in Annexure· ..... . 

:~See Appendix IV. 
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Review over last few decades 

The number of passes and PTOs admissible to the railway 
.employees is reviewed from time to time. The statel:pent showing 
the numebr of privilege p8SsesIPTOs to various catepries of staff 
during the last half a century are indicated in the Statement"'. 
It would be seen therefrom that there has been constant reduction in 
the number of passes admissible to gazetted officers. 

It would also be seen .that the number of PTOs admissible to 
gazetted and non-gazetted staff is equal and constant. The logic of 
this equality is that for a travel on PTOs the employee has to pay 
a part and even if a large number of PTOs are to be issued to group 
C & D in theory, in practice very few are issued. A3 pointed out 
in para (h) this logic will not hold for passes." 

25. While the Committee accept the explanation of the Ministry 
for not Iteiug able to comply wit1l their reeommeadation for 
uniformity in the issue of railway passes to the Gazetted and non
cazetted sta. in tile Ranways, they are constrained to observe that 
the prO«"dure of jpue of passes is stiR regulated UDder the ..... dian 
Ra11way~ Conference Association Rules which as in:cticated by the 
Committee earller do not have legal authority but are based on 
instrncti~us is5aed b~' th~ Mini8try fr'om time to time. In this 
connecfion, the Ministry of Bailways had informed the Committee 
in Febl1lary, 1979, that a separate pass DW1ual regarding travel 
faciHtics to railwaymen had been decided upon and the legal 
authority r~lr the Rules would be cited in its Preamble. 1I0we\rer, 
in their further note dated 18 August, 1984, the Ministry stated that 
power!'! to "SUe pns!'cs .were derived from sections :I and 47(1) of the 
'Indian R.tlways A('t, 1890. Accomng to the Ministry, a set of 
Rules had been framed. in IIUNlua,uce of Article 309 of tbe Constitution 
and the powers vested in Indian Railways Ad, and the!lle mtea 
awaited vetting by the Ministry of Law. 

26. The Cflmmittee are unhappy over the inordinate delay in 
placing the matter r"'r.81'din~ issue of passes etc. on a statutory 
footin~ in ~llite of a categorical recommendat;on of the Comft?ittee1 

. mllt1c in Decmllher, 1978 and accepted by the Miltistry ill Fel)'rillrry, 
"1'79. . . 

. ---.-~ ~.-. -------
(''''See Appendix V. 
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The Com~ttee are of the view that the.Miniltr:y Juave DOt 
taken up the matter regardin~ framing of Btatut01'7 ru1es with the 
ur~eDey and serioUSDe&B it deservet. TIle nsuIt is that the whole 
system of issuing passes and PTOs which has absolutely on legal' 
basis continued to be followed over all these years in spite of the fact 
that the Committee recommended as far, back $I 1918 that statutOry 
rules to regulate these mattera should have beeD notified.. The 
Committee regret to note that the Department has fa:led to finalise 
the draft rules even after the lapse of a period of seven years. 

27. The Committee, tberefore, reiterate their recommendation 
made in para 17 of the Fourteenth Report (Sixth Lok Sabha) and 
urge upon the Miuistry to take urgent steps to finalise and publish 
the Rules in this regard without any further delay. 

V 

IMPLEMENTATION OF RECOMMENDATION CONTAINED IN 
PAnAGRAPH 8 OF THE THIRTEENTH REPORT OF THE COM
MlTTEE ON SUBORDINATE LEGISLATION (SEVENTH LOK 
SABHA) REGAI~DING THE PORT OF NEW MANGALORE 
(REGULATION OF THE USE OF LANDING PLACES) (AMEND-

MENT) RULES, 1980 (G.S.R. 243-E OF 1980) 
28. The Committee on Subordinate Legislation, in paragraph '8 

of their Thirteenth Report (Seventh Lok Sabha). presented to the 
H0use on 22 October, ]982, observed as follows:-

"8. The Committee note with satisfaction that, on being point
ed out by them, the Ministry of Shipping and Transport 
(Ports Wing) have agreed to amend rule 2(4) (c) of the 
Port of New Mangalore (Regulation of the use of Land
ing Places) Rules, 1977 to provide for a right to appeal 
against resumption of possession of land by the lessor. 
The Committee desire the Ministry to notify the amend
ment in the Official Gazette at an early date.'.' 

29. In their reply dated 28 March, 1983, the Ministry, while 
accepting the recommendation .. had stated that since the notifica-

. tion amending the relevant rules were und.er consideration in con
sultation with the Ministry of Law, Justice and Company Affairs 
and would take some more time to finalise the matter, extension of 
time up to 30 April, 1983 for subrnission of the Action Taken note 
might be granted to them. 

'30. In their subsequent comrour.ication dated 1 October, 1983, 
the Ministry expressed their regret for not finalising the matter by 

253 LS-2. 
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them and requested fClr further extensibn of time up to 30 April 
1984. In their further commutrloation dated 1 June, 1984, the Minis
try again requested for extension "of time upto 30 June, 1984 stating 
that the question of amending the requisite Rules had been further 
considered in detail in consultation with the" Ministry of Law, 
Justice and Company :Affairs and that it would take some more 
time in implementing the recommendation of the Committee. 

31. On each occasion, the C},lciirman, Committee on Subordinate 
Legislation had granted necessary extension of time as requested 
by the Ministry. 

32. In their final reply dated 12 July, 1984, the Ministry of Ship
ping and Transp?rt stated as under:-

" .... the question of amenc.'ling" the Port of New Mangalore 
(Regulation of the USe of Landing Places) Rules had 
been further considered in detail in consultation with 
the Ministry of Law. 

It has been noted that the rules were framed when the" Port was 
under the purview of the Indian Ports Act, 1908 and the Major Port 
Trusts Act, 1963 was not applicC1l>le. The port has become a Major 
Port Trust under the Major Port Trusts Act, 1963 w.e.f. 1st April, 
1980. As the MFT Act sredfidally provides for framing of the 
scale of rates and statement of c<;mditions for the use of the properties 
owned by the Port Trut\t it i5' felt that there is no need to apply the 
Rules/Regulations under the Indian Port Trusts Act, 1908, which 
is primarily appl~cable to the Minor Ports. 

Section 49 of the MPT Act empowers the Port Trust Board to 
frame a scale of rates and statement of conditions under which any 
property belonging to or in possec;sion or occupation of the Board 
or any place within the limits of the Ports or the Port approaches 
may be used. These scales of rates and statement of conditions are 
to be approved. by the Central Government under section 52 of the 
Act. 

The recommendation of the Committee contained in para 8 of the 
13th Report relates to provi~ion of" right to appeal against resumption 
uf land by the lessor. ThL" provision could be included in the state
ment of conditions for use of the landin'g places. The Govt. has 
directed the port authoriti~ to frame scale of rates and statement 
of conditions for m:e of landing places under section 49 of the Act 
and submit the same for tht: Government's approval under Section 
52. The Port Trust has also been asked to include the condition 
regarding a right to appeal in the statement Of conditions. 
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It. is felt that the purpose behind the recommendations of the 
C~mmittee would be served by the scale of rates and the conditton 
as mentioned above." 

33. The Committee note tbat at the initial stage, the Miniltry of 
Shipping and Transport (Ports Wing) had agreed to amend Rule 
2(4)(c) of the Port of New Mangalore (Regulation of the USe of 
Landi,ng Places) Ru!es, 1977, as recommended by the. Committee and 
also directed the Port Authorities to take steps for framing scale of 
rates and statement of conditions for the use of properties owned 
by the Port l'rust. 'l'he Port authorities were also asked to include 
the provision for a right to appeal against resumption of possession 
of loned by the lessor in the statement of conditions. . 

34. The Committee further ~ote from the Final reply of the 
M nistry dated 12 July, 1984, that the rule's ibid were framed when 
the Port of New MallgaJol'e was administered by the Indian Ports 
Act, 1909,. but in April, 1980, the Port became a Major Port under 
til(> J\1a ior Port Trusts Act, 1963, and Sccfon 49 of that Act provided 
for framing of the scale of rates and statement of conditions for the 
use of the properties llwn('d by the Port Trust. As such there was ~o 
need to apply tIle Rdes/Rcgnlations under the Indian Poris Act, 190& 
which were primarily applicable to minor Ports to the Port of New 
Mallagalore. 

35. The ruJes relating t" the Port of New Mangalore (RegUlations 
of th(~ nse of Landing PIacc~) Rul~s, 1977 were considercd by the Com
mittee in tht' year ]981. Had th~ Ministry informed the Committee then 
that the New Manga)ore Port had become a Major Port with effect 
from April. 1980 anti that it was to be admi,n.istered under the Major 
l'ort Tru .. ts At't, 19(i3, thc entire exerdsc of the Committee and their 
recommendation ill this hehalf could have been avoided. The 
CQmmittee fail to ullder~tand the reasons as to why the Ministry of 
Shippinf~ and Trallsport had not ~i"cn the correct picture to thE" 
Committp.c in 1981 or the Committee should believe that it was not 
in the know)f'dge of the Mhl; .. t~r then that the Port of New 
l\langalore had been dec1are-d a Major Port in 1980. The Committee 
take a serious \,iew or t.he matter. They are constrained to obs('rve 
that either tile Ministry had tried to mislead the Committee or tJle 
Ministry llad poor knowtcd~e anti control over tbe affairs of the 
Port of New Mf'~lgnloTe. The Committee, however, desir!:' the 
Ministry of Transport (D('partment of Surface Transport) to take 
immediate action for the insertion of the requisite provision in the 
Statement of cflnfHtions under Sertion 49 of the Major Port Tru~f!'f 
Act, 1963 an~ puhlisb t1t~m in the Official Gazette. 
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VI 

IMPLEMENTATION OF RECOMMENDATION CONTAINED IN 
PARAGRAPH 15 OF THE TmRTEENTH REPORT OF THE COM
MI'ITEE ON SUBORDINATE LEGISLATION' (SEVENTH LOK 
SaBaA) }tEGAHDING THE PORT OF TUTICORIN (REGULATION 
OF THE USE OF LA,NDING PLACES) AMENDMENT RULES, 1981 

(G.S.R. 312 OF 1981) 

36. Sub-rule 4(b) of rule 2 of the Port of Tuticorin (Regulation 
of the Use of Landing Places) Rules, 1977, as amended by amend
ment of 1981, read as under:-

.. (b) Any default, not exceeding seven days in the case of 
permit card and thirty days in the case of lease deed, 
in making payment of rent by the date on which it 
becomes due, shall make the permit card holder or the 
lessee, as the case may be, liable to pay in addition to 
the amount of arrears of rent, an interest at the rate of 
15 per cent per annum on t~ accumulated arrears for 
the period of such default." 

37. It wa~ felt that the levy of interest on the accumulated 
arrears for the period of default in payment of rent was in the 
nature of a substantive provision and should more appropriately 
be provided for in the Parent Act itself viz, the Indian Ports Act. 
1908. 

38. The Ministry of Shipping and Transport (Ports Wing), with 
whom the matter was taken up, had stated in their reply dated [) 
March 1982, as under:-

" .... this Ministry have no objection in amending the Act as 
proposed by the Committee on Subordinate Legislation. 
An amendment Bill will be brought forth before the 
House after the completion of the procedural formalities." 

39. After considering the above reply of the Ministry, the Com
mittee in paragraph 15 Of their Thirteenth Report (Seventh .Lok 
Sabha) , presented to the House on 22 October, 1982, made the 
following observation/recommendation:'-

"15. The Committee note with satisfaction that, on being 
pointed out by them, the Ministry of Shipping Rnd Tran~ 
port (Ports Wing) have agreed to bring forward a Bill 
before Parliament to nmend the Indian Ports Act. ]908 
so as to provide for levy of interest on the accumulated 
arrears for the period of default in payment of rent. Th~· 
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Committee desire the Ministry to complete the proce
dural formalities in this regard at an early date and to 
omit sub-rule 4(b) of rule 2 of the Port of Tuticorin 
(Regulation of the Use of Landing Phlces) Rules, 1977 
accordingly. " 

40. In their final Action Taken note dated 5 June. 1985, the 
Ministry of Shipping and Transport (Ports Wing) stated as under:-

" .... ~o say that the r~commendation of the Committee 011 

Subordinate Legislation has been exarmned in detail in 
consultation with the Legislative Department, Ministry 
of Law, Justice and Company Affairs. 

The present rules regarding Regulation of the use of landing 
places at Tuticorin Port were framed in 1977 when the 
Port came under the purview of the Indian Ports Act, 
190P, and the Major Port Trusts Act, 1963 was not appli
cable to the Port. As the Port has been entrusted 
to a Major Pol"" Trust under the Major Port Trust 
Act, 1963 since 1st April, 1979 the rates and the con
ditions for the use of landing places ~tc. are to be 
framed under section 49 of the MPT Act, with the prior 
approval of the Central Government as provided under 
Section 52 thereof. Accordingly, the Tuticorin Port has 
alreRdy notified the rates and statement of conditions for 
use. of landing places under the J.VIlVl' Act. The condi
tions include the provision regarding penal interest on 
defaulted rent also. 

The question of providing for levy of penal interest on defaulted 
rent in the principal Act, has also been considered in consultation 
with the Legislative Department. 

The Legislative Department made the folloWing observations in 
this regard:-

'Chapter X of the MPT Act, 1963 provides for penalties. Sec
tion 117 thereof provides that any person who contra
venes any of the provisions of this Act or of any rule, 
regUlation or order made thereunder (this wUl include 
the order relating to the scale of rates and statement of 
conditions under section 50) for the contravention of 
which no penalty is expressly provided thereunder, shall 
be punishable with fine which may extend to two thou-· 
sand rupees. Similarly section 124 (3) of the Act em
powers the Board· to provide in the Regulations that the 



18 

breach thereof shall be. pWlishable with fine which may 
extend to two thousand rupees, and where the breach of 
is a continuing one, with further fine which may extend 
to five hundred rupees for every day after the first, 
during which such breach continues. It will, therefore, 
be seen that the 1963 Act provides for the penalties to 
be provided in the regulations and orders framed by the 
Port Trusts. In view of this provision, there is no neces
sity of amending the Act as re~ommended by the Com
mittee on Subordinate Legislation in its 13th Report, for 
charging levy of interest as the object can be achieved 
by providing for penalty either under section 117 of the 
Act or under section 124 (3) of the Act by making specific 
provisions in the regulations and orders for charging 
penalties upto the maximum limit provided therein.' 

The Legislative Department had advised that the Ministry may 
take steps for framing fresh scale of rates and statement of condi
tions for Use of landing places under the MPT Act, 1963 and the 
Committee on Subordinate Legislation may be addressed suitably 
indicating the correct position of law. 

A further reference was made to the Ministry of Law for a clari
fication on the competence of the Tuticorin Port Trust to prescribe 
a penal interest invoking Section 117 and Section 124(3) of the MPT 
Act which provide for levy of fine. The following advice was re
ceived from the Ministry of Law (Legislative Department):-

'Under sub-rule (4)(b) of rule 2 of Port of Tuticorin (Regu
lation of the Use of Landing Places) Rules, 1977 any 
default by a permit card holder or lessee in the payment 
of rent will render him liable to pay interest at 15% per 
annum on the arrears. Ordinary interest is not payable 
but the liability therefor arises. only in case of default. 
Considering the circumstances in which interest is levied 
under the rule, it can be said that the interest is "in the 
nature of a penalty. While considering the validity of 
the said rule, the Subordinate Legislation Committee 
seems to have examined the rule only with reference to 
the provisions of the Indian Port Trusts Act, 1908, by 
which the rule is in fact supported. Undpr section 117 
of the said 1963 Act, any person who contravenes, inter 
alia, any rule, for the contravention of which no penalty 
is expressly provided thereunder, shall be punishable 
with fine which may extend to two thousand rupees. 
This section impliedly provides for prescribing a penalty 
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for the contravention' bf the rules. The levy of interest 
contemplated by the rule aforesaid, which is in the nature . 
of a penalty is, therefore, supported by section 117 of the 

Act and therefore, an amendment of the Act taking 
specific power for the levy of interest on default in pay
ment does not seem necessary.' 

"'* "'''' 
41. The Committee note from the reply of the Ministry that the 

Tuticorin Port was entrusted to a Major Port Trust under the 
Major Port Trust Act, 1963 since April, 1979, and the rates and the 
conditions for the use or landing places etc. were to be framed under 
Section 49 of the Major Port Trust Act, 1963 with the prior approval 
of the Central Government as provided under Section 52 thereof. 
Accordingly, the Port Authorities had already notified the rates and 
conditions for use of landing places under the Major Port Trust Act. 
The pro,rision regarding penal interest on defaulted rent was also 
included in the conditions. 

42. With regard to prodsion of penal interest on the defaulted 
payment in tIle prindpftl Act, the Ministry of Law (Legislative 
Departmp.,ut) opined that sinc(> sections 117 and 124(3) of the Major 
Port Trust Ad pl'ovided for the penalties to be provided in the 
regulations and 'Orders' framed by the Port Trust, it was not 
necessary to ~mcnd the Ad as the object of the Committee's 
recommendation could bt" achieved by making specific provisions in 
1 he rcglllation<; and tIle 'Ord(>rs' fot' chnr~ng penalties upto th!' 
maximum limit provided under these sectiO,lls. 

43. The Committee cannot help expressing their anguish over the 
fact that the Ministr~r had m1slc~ the Committee a'nd had failed to 
give correct infol'Dlution in the year 1982 on the basis of which the 
Committee had recommended to the Ministry to amed the Indian 
{torts Act, 1908 which administered the TlIticorin Port. Had the 
Mi,nistry guidl'd the Committee properly by fumi~hing the correct 
information then thut the Port of Tuticorin was administered under 
the Major Port Trust Act. 196.1 since 1.979. the Committee's 
recommendation in this behalf and in fact, the whole exercise by the 
Committee could have heen avoided. 

44. The Comn)ittee while a~ing' with the view points of the 
Ministry of Law (Legifo;lnfive Department) in the matter desire the 
Ministry of Transport (Department of Surface Transport) to take 
M.riy steps to frame fresh scale of rates and statement of conditions 
uneJer tJt(> Major Port TrUlltl'l Act M advised by the Ministry cd Law 
(Legislative Department) and notify tliem in the OftleiaJ Ga_tte. 
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vn 
IMPLEMENTATION OF RECOMMENDATIONS OF THE COM-

MITTEE ON S.lJBORDINATE LEGISLATION MADE IN 

PARAGRAPHS 50-51 OF THEIR FIFTEENTH REPORT 

(SEVENTH LOK SABHA) REGARDING THE DEVELOP

MENT CREDIT AGREEMENT [SECOND NATIONAL CO

OPERATr.vE DDVELOPMENT CORPORATION PROJECT 

(CREDIT NO. 1146-tN)] EXECUTION AND AUTHENTICA

TION RULES, 1981 (G.S.R. 813 OF 1981) 

45. Rule 2 of the Development Credit Agreement [SecO'nd 

National Cooperative Develc;>pment Corj)Oration Project (Credit No. 

1146-IN)] Ex.ecution and Authentication Rule's, 1981' rcad as 

under:-

"All applicaLons, certificates or oihe.r documents required ur 
permitted to be signed or execu ted in exercise of the exe
cutive power of the Union in pursuance of the provisions 
of the Development Credit Agreement relating to the 
Second National Cooperative Development Corporation 
Project (Credit No. 1146-IN) entered into between the 
Government of India and International Development 
ASSOCiation, !lhall be signed or executed and authenticatea 
on behalf of the President by any of the Senior Accounts 
Officers or Accounts Officers or Junior Accounts Officers in 
the Department of Economic Affairs, Mini'Stry of Finance." 

46. On an enquiry, whether the Junior Accounts Officers, who had 
been authorised to sign or execute and authe'l'lticate as aforesaid, 
were competent to do so under the Authentication (Orders and other 
Instruments) Rules, 1958, the Ministry of FinanCe (Department of 
EcO'llomic Affairs), in their reply dated 1 July, 1982, 'Stated a':; under:-

" ...... Department of Economic Affait:,s have since been ad-
vised that Junior Accoupts Officers in the Department of 
Economic Affairs are not authorised under the Authentica
tion (Orders and other Instruments) Rules, 1958 to sign 
docurrrents on behalf of 'the President of India. The 
efaims··n.bmftted to the World Bank for disbursement are 
1'10 klIrger ~ng authenticated by Junior Accounts 
OfftctlrS;" 
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47. When. asked to delete the words 'or Junior Accounts Officers' 
appearing in Rule 2 ibid., the Ministry, in their reply dated 18 August, 
1982, stated as under:-

" ...... Department of Economic Affairs will have no objection 
to deleting the words 'Junior Accounts Officers' from the 
Notification in questiO'll. 

Ministry of Law, Justice and Company Affairs is being consult
ed in this regard." 

48. In the meantime, the following rules were also found to con~ 
tain similar provisiO'ZlS:-

(i) The Loan Agreement (Second Ramagundam Thermal 
Power Project) and Development Credit Agreement 
(Second Korba Thermal Power Project) Execution and 
Authenticat.ion Rules, 1982 (G.8.R. 399 of 1982), 

(ii) The Development Credit Agreemet (West Bengal Social 
Forest.ry Project) Execution and Authentication Rules, 
1982 (G.S.R. 400 of 1982). 

(iii) The Loan and Credit Agreement Fourth ARDC Credit 
Project (Loan No. 209f}-IN and Credit No. 1209-IN) 
Execution and Authentication Rules, 1982 (GSR 424 of 
1982). I 

(iv) The Developme'l1t Credit Agreement (M.P. Major Irriga
tion Project) Execution and Authentication Rules, 1982 
(G.S.R. 446 of 1982). 

(v) The Loan Agreement (Tamil Nadu Newsprint Project 
2050-IN) Execution and Authentication Rules, 1982 
(G.S.R. 383 of 1982). 

49. After conside,ring all a'Spects of the matter, the Committee 
made the fQIlowi'Ilg recommendations/observations in paragraphs 
5~51 of their Fifteenth Report (Seventh Lok Sahha), presented to 
the HoU'se on 25 February, 1983:-

"50. The Committee are amazed how the Department of Econo
mic Affairs allowed the Junior Accounts Officers to sign 
or execute all applications or certificates or other docu
ments required or permitted to be signed in exercise of the 
executive powers of the UniO'Il in pursuance of the pro
visiQlls of the Deve)opment Credit Agreement with the 
International Development Association when under the 
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Authentication (Orders and other I'nstruments) Rules. 
1958 they were not authorised to do so. The Ministry of 
Finance (Department of Economic Affairs) have, on being 
pointed out by tha Committee, conceded that the Junior 
Accounts Officers are not authorised under the Authenti
-cation (Orders and other Instruments) Rules. 1958, to sign 
documents on behalf of the President of India and that 
the claims submitted to the World Bank for disbursement 
are no longer being authenticated by the Junior Accounts 
Officers. The Committee further note that the Ministry 
of Finance (Depa,rtment of Economic Affairs) have no 
objection to deleting the words 'Junior Accounts Officers' 
from the Execution and Authentication Rules. This mis ... 
take should be rectified at the earliest. 

:11. The Committee are distressed to observe that the provision 
regarding authorising the Junio.r Accounts Officers to 'Sign 
documents on behalf of the President of India is being 
repeated in a number or other Execution and Authentica
tion Rules. The Committee therefore, recommend the 
Ministry of Finance (Department of Economic Affairs) to 
amend the various execution and authentication Rules 
wherein the Junior Accounts Officers have been authorised 
to sien c10cuments on behalf of th~ President of India". 

50. In their action taken note dated 4 December, 1984, the Ministry 
of Finance (Department of Economic Affairs) stated as under:-

" ...... the Committee on Subordinate Legislation, in para-
graphs 44-51 'Df their Fifteenth Report (Seventh Lok 
Sabha) had recommended to this Ministry inter alia to 
amend the Development Credit Agreement [Second Na
tional Cooperative Development Corporation Project 
(Credit No. 1146-IN)] Execution and Authentication 
Rules, 1981 so as to delete the words 'Junior Accounts 
Officers' from 'Such Rules. The Committee had further 
recommended to this Ministry to amend various other such 
Execution and Authentication Rules wherein the 'Junior 
Accounts Officers' had been authorised to sign documents 
on behalf of the President. 

The Authentication (Orders and Other Instrument&} Rules, 
1958 were amended on June 13, 1983 by the Mini'iltry of 
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Home Affairi vide the Gazette of India Extraordinary Part 
II-Section 3, Sub-Section (ii)-S.O. 428(E), so as to in
clude Accounts Officers. 

As for amending the Execution and Authentication Rules, 1981 
(G.S.R. 813 of 1981) and various other such Execution and 

Authentication Rules wherein the JAOs had been authoris
ed to sign documents on behalf of President of India, it i'S 
stated that it would mean retrospective amendment. In 
this connection this Ministry is of the view that such an 
amendment may lelld to complications as JAOs may have 
signed some claims under the projects concerned, on the 
basis on which this Department would have been reim
bursed by the World Bank. In view of the fact that J AOs 
in CAA&A's Office are no longer signing claim papers and 
that the World Bank has been informed of this action, the 
amendments called for do not appear to be necessary." 

51. The Committee observe from the aforesaid reply from the 
Ministry of Finance (Deptt. of Economic Atlairs) that a retrospec
tive amendment to the various Execution and Authentica
tion Rules so as to delete the words 'Junior Accounts Ofticflr' from 
~uch' rules might lead to complications as some claims under the 
concerned projects might have already been signed by the Junior 
Accou,nts Officers and reimbursed by the World Bank. The Commit
tee would, therefore, like to urge upon the Ministry to notify the 
requisite amendments to omit the words 'Junior Accounts Officer, 
from the various Authentication and Execution Rules forthwith, so 
as to take effect from the dates of such notifications in the Gazette 
ill order that the infirmity, which has crept into the statutory rules, 
is not allowed to prolong indefinitely. The Committee also desire 
that this case should act as an eye opener and proper lesson should 
be drawn by the Ministry concerned to ensure thorough and prudent 
scrutiny at the stage of framing such rules, especially where 'the 
matters involved finnnd~J and L,dernational implications. 
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VDI 
IMPLEMENTATI01{ OF R:!:COMMENDATIONS CONTAINED IN 

PARAGRAPHS 9-12 OF THE TWENTY-FIRST REPORT OF 
THE COMMITTEE ON SUBORDINATE LEGISLATION 
(SEVENTH LOKSABHA) REGARDING THE ART SILK 

TEXTILES (PRODUCTION AND DISTRIBUTION) CONTROL 
(AMENDMENT) ORDER, 1980 (S.O. 2619 OF 1980) 

52. The Committee on Subordinate Legislation, in paragraph 12 
of their Twenty-first Report (Seventh Lok Sabha) presented to the 
House on 9 December, 1983 had recommended as under:-

"12. The Committee are not satisfied with the reasons advanced 
by the Ministry of Comme,rce (Department of Textiles) for 
not agreeing to amend sub-clause (2) of clause, 4 of the 
Art Silk Textiles (Production and Distribution) Control 
Order, 1962 as substituted by the Art Silk Textiles (Pro
duction and Distribution) Control (Amendment) Order, 
1980 so as to provide t11erein the manner of packing and 
marking on the art silk yarn in order to make the Order 
self-contained. The Committee feel that the improvements 
~nd technological in,.novations in the field of textiles, which 
are the only hurdles according to the Ministry, should not 
be so frequent which make it impossible for them to specify 
in the Order the manner of packing and marking on the 
art silk yarn. The Committee, therefore, desire the 
Ministry to amend the Order to the desired effect at 1:!n 

early date." 

53. The Mi'nistry. of Commerce (Department of Textiles), have 
furnished their Action Taken reply vide their communication dated 
2f} November, 19M which read as under:-

" ** ** ** 
The suggestion of the Committee with regard to markings to be 

made on Art Silk Yarn has already been implemented by 
the issue of Textile Commissioner's Notification No. 5(2) I 
81-CIB-II dated 23-11-1981. 

Various Textile Control Orders have been issued under Essen
tial Commodities Act and Notifications are issued by the 
Textile Commissioner under the provisions of the control 
orders. If the suggestiOn of the Committee viZ. that the 
provisions regarding markingslpacking to be made be 
incorporated in the Rule itself, the Essential Commodities 
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Act itself will have to be amended since at pr~t it does 
not contain any rule making provisions. The Essential 
Commodities Act covers a large munber of items and as 
such a single rule cannot cover the entire range of com
modities. As already mentioned, various Control Orders 
are issued under Section 3 of the Essential Commodities 
Act and different Control Orders in respect of different 
items of textiles are in effect within the frame work of the 
rules within which the industry/trade is contI'Olled. The 
provlskms relating to markings etc. made under the va
rious notifications issued by the Textile Commissioner are 
reported to provide adequate control and the present 
system has been working quite satisfactory for the past 
more than three decades without any difficulty. 

With regard to the Committee's main objection i.c. imJProve
ments and technological innovations ate not that frequent 
as would make them impossible to be specified in the 
Order itself, it may be stated that it is a fact such improve
ments and innovations are taking place quite frequently 
esp~ciany in the man-made· textile industry. Textile Com
missioner's Notifications with regard to markings and 
packings of yarn and cloth do not indicate each item sepa
rately. Provisions relating to markings to be made are 
indicated for general ca'tegories of Art silk cloth and yarn 
which will include various varieties and therefore the con
cept of improvements and technological innovations may 
not have much relevance t'O the provisions of the various 
control orders/notifications issued. Further it would be 
impossible to indicate every type of cloth and yarn in any 
particular order since the varieties are many and it would 
be difficult to go on amendtng the orders as and when new 
varietiE's of cloth or yarn are pI'Oduced. It is, therefore. 
felt that the present system of issuing notifications by the 
Textiles Commissioner under the various Control Orders 
is adequate to exercise control over the lndustryltrade and 
there may be no need to carry out the exercise of incor

'pora'ting the rule making provisions in the Essential Com-
modities Act wnich would be a long drawn process. There 
have been no renresentations or complaints from the in
austry in· this regard." 

54. In view of the po~ition explained by the MiniSltrv of Com
mcr(!c (Department of Tcxtiles), the Committee feel satitdied that th(' 
luescnt system of issuing notifi~ations by the Textile Commissioner 
wlder the various ('ontrol orders, is adequate to exercise control over 
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the iadustry /trade. Tlte Committee, therefore, do not wish to inisist 
that the Art silk Textiles (Production and Distribution) Control 
(Ammdment) Order, 1980 be amended, as recommended earlier. 

IX 

IMP!,EMENTATION OF RECOMMENDATION OF THE COMMIT
TEE ON SUBORDlNAT::: LEGISLATION CONTAINED IN PARA
GR~PHS 73 AND 74 OF TWENTY-FIRST REPORT (SEVENTH 
L0K SABHA) REGARDING THE DELHI DEVELOPMENT 
AUTHORITY (DISPOSAL OF DEVELOPED NAZUL LAND) 

RULES, 1981 (G.S.R. 872 OF 1981) 

55. Rule 5 of the Delhi Development Authority (Disposal of Deve
loped Nazul Land) Rules, 1981 (G.S.R. 872 of 1981) read as under:-

"5-. Rate df premium for aLlotment to certain puo'h: institu-
timts.-The Authority may allot Nazul land to schools, 
colleges, universities, hospitals, other social or charitable 
institutions, religiOUS, political, semi-political organisations 
and local bodies for remunerative, semi-remunerative or 
unremunerative purposes at the premia and ground rent 
in force immediately before the coming into force of these 
rules, or at su~h rates as the Central Government may 
determine from time to time." 

56. It was felt that the ground rent should be indicated in the 
Rules to make them self-contaiDed and for the information of all con
cerned. The Ministry of Works and Housing with whom the matter 
was taken up, intimated vide their O.M. dated 5 January, 1983 that 
the Government agreed with the suggestion that the rates of ground 
rent in force should be specified in rule 5. Accordingly, the Ministry 
forw.'lrded a copy of the requisite draft notification for approval of 
the (ommittf'e. The Committee, after considering the matter, had 
made the following observations in paragraphs 73-74 of their Twenty
first 1 epnrt (Seventh Lok Sabha), presented to the House on 9 
Decen ber, 1963:-

"73. From the draft notification sent by the Ministry of Works 
and Housing containing amendment to Rule 5 of the Delhi 
Development Authority (Disposal of Developed Nazul 
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Land) Rules, 1981, indicating the rate of 'grou.nd rent to 
be charged from the public institutions like schools, col
leges, universities, hospitals etc., the Committee note that 
the amendment as proposed stipulates that the ground 
rent for such allotment will be recovered at the rates 
specified. in the Annexure to these Rules or at such rates 
as the Central G<wernment may determine fr.om time to 
time hereinafter. 

74. Observing that the amendment as worded had still an ele
ment of uncertainty, the Committee desire the Ministry to 
amend the notification suitably so as to eliminate the ele
ment of uncertainty in respect of the ground rent." 

57. In their action takel, reply dated 11 March, 1985, the Ministry 
stated as under:-

" . . . . . . . . .. the question of amendment of Rule 5 of the Delhi 
Development Authority (Disposal of Developed Nazul 
Land) Rules, 1981 with a view to specifying therein the 
rates of ground rent to bp charged. from the public insti
tutions like schools, institutes. hospitals etc. as suggested 
by the Committee on Subordinate Legislation in paras 
73-74 of its Report under reference cited. has been exa
mined further in detail. It may be pointed out that the 
rates of ground rent are linked to land rates which are 
subject to revision from time to time. Normally, the 
exercise for change of land rates is undertaken every two 
years. A~ordingly, if the rates of ground rent are ~pf'ci
fied in the rules, the rules will have to be amended fre
quently to notify the rates of ground rent each time the 
land rates are revised. This is not considered desirable 
from the practical point of view. In the circumstances. 
this Ministry is of the view that the rates of ground rent 
may be left to be fixed by the Central Government from 
time 1.0 time as per the existing provisions in the Rules. 
Lok Sabha Secretariat is requested to place the matter 
before the Committee on Subordinate Legislation for their 



kind reconsideration, and acceptance of the view taken 
by the Ministry. 

This issues with "he approval of the Minister of Works and 
Housing." 

58. The Committee Dote the difficulty pointed out by the Minis
try of Works and Hous;ng that if the irates of ground rent are speci
fied in the rules, the rules wnI have to be amended frequently to 
notify the rates of ,round rent each time as and wben the land rates 
are re,,;sed. The Committee also note that this wZIl not be feasible 
from the practical point of view and that the question of the rate of 
ground rent may be leIt to be fixed by the Central Government 
from time to 'time as per the existing provisions in the Rules. After 
considering the whole matter in depth, the COlllDlittee agree with 
the viewa of the lWaistry of Works and Housing (now Ministry of 
Urban Development) and do not insist on the Government to specify 
the ground rent in Rule 5 of the Delhi Development Authority 
(Disposal of Developed Nazul Land) Rules, 1981. 

X 

IMPLEMENTATION OF RECOMMENDATIONS CONTAINED IN 
FARAGRAPHS 44-43 OF THE TWENTY-SECOND REPORT OF 
COMMITTEE ON SUBORDINATE LEGISLATION (SEVENTH 
LOK SABRA) RE: THE FOREST RESEARCH INSTITUTE AND 
COLLEGES, (GROUP 'A' AND GROUP 'B' NON-TENURE POSTS) 
RECRUITMENT (AMENDMENT) RULES; 1979 (G.S.R. 928 OF 

1979) 

59. The Committee on Subordinate Legislation, in paragraph 48 
of their Twenty-second Report (Seventh Lok Sabha), presented to 
the House on 13 December, 198a, had observed/recommend€'c as 

under:- 'I ";" P" 
"48. The Committee note from the reply of the Ministry of 

Agriculture (Department of Agriculture and Cooperation) 
that the recruitment Rules of 1966 were originally valid 
upto 19 October, 1971 and their validity was extend~d 
from time to time in consultation with the Union Publ1(' 
Service Commission till the revised recruitm~nt rules were 
published 1'vle G.S.R: 1267 dated 13 (X:tc.ber, 1979. The 
Committee further note that although action to review 
the original rules was initiated on 26 May, 1971 ond deci
Ron to revile them was taken in Dec~mber, 1971, :hc 
revised rules have been notified only in October, 1979, I.e. 
after the expiry of a period of about 8 years. The Com-
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mittee cannot help deprecating strongly the inordinate 
delay on the part of the Ministry in the publication of 
the revised rules. The Committee desire that resO'onsibi-
lity should be fixed for such procrastination," • 

60. In their action taken reply dated 2 June, 1984, the Ministry 
of Agriculture (Department of Agriculture and Cooperation) stated 
as under:- . 

"The circumstances leading tf) the inordinate delay observed 
by the Lok Sabha Secretariat have been thoroughly assess
ed and it has been found that there has, of course. been 
delay in publishing these recruitment rules but, at the 
same time, this delay cannot be attributed to any single 
office-r or organisation. The- delay occurred mainly be
cause of the complicated nature of the case and the multi
plicity of agencies (such as the Ministry of Agriculture, 
the Forest Research Institute & Colleges, the Department 
()f Personnel and ARS, the Indian Council of Agricultural 
Research, the Council of Scientific & Industrial Research, 
the Union Public Servkp Commission, the Ministry of 
Law, the Official Languages Commission) involved in the 
decision making as well ae; consultations and examinations 
at various levels. More<lVer, most of the officers of the 
Forest Research Institute and Colleges, Dehra Dun and of 
this Ministry who dealt with the case at some point of 
time have either retired or have unfortunately expired. 
It would, therefore, not hf.' possible to take action against 
these officers. However. the lapse pointed out bv the 
Committee on Subordinate Leltislation has been taken in 
a constructive spirit and the delay in the matter is re
gretted veory much. The l'e-quisite sense of urgency in the 
finalisation of such cases will be ensured in future." 

61. The Committee note the explanation 'of the Ministry of Agri
culturt! (Department of A~riculture and Cooperation) for the inordi· 
nnte deJay in l,uhlishing the draft rules in final fonn. The Commit· 
tee al"o note the assurance given hy the Ministry for expeditious 
action in futurr. in ~t1('h matters. Since the Ministry have accepted 
tl)e In,,se on theiir part and regretted for the delay, the Committee 
do not Hke to pursue the matter further. 

253 LS-3. 
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XI 

IMPLEMENTATION OF RECOMMENDATIONS OF THE COM
MITTEE ON SUBORDINATE LEGISLATION MADE IN PARA
GRAPH 10 OF THEIR TWENTY -SIXTH REPORT (SEVENTH LOK 
SABRA) REGARDING THE DEP,ARTMENT OF ELECTRONICS 
(ASSISTANTS' GRADE OPEN COMPETITIVE EXAMINATION) 

(AMENDMENT) REGULATIONS. 1983 (G.S.R. 303 OF 1983) 

62. Sub-regulation (2) of Regulation 5 of the . Department of 
Electronics (Assistants' Grade Open Competitive Examination) 
Regulations, 1982, as amended by G.S.R. 303 of 1983, provided for a 
refund of 50 per cent of fees paid for the examination to a candidate 
who did not fulfil the conditions or eligibility laid down under Re
gulation 4 and was thus not admitted to the examination. 

63. To the suggestion that a candidate, who was not admitted to 
the examination by the Department of Electronks, should be entitled 
for the full refund of the prescribed fee, the Department of Electro
nics, in their reply dated 21 September, 1983, stated as under:-

6Ifrhe refund at the rate of 50 per cent of amount of fees to the 
candidates not found to be fulfilling the conditions of 
eligibility as laid down by this Department in the Regula
tion 4 of the Assistants' Grade Open Competitive Exami
nation (Amendment) Regulations, 1983, is based on the 
practice being followed by the Union Public Service 
Conuaission. In this connection, an extract from Assis
tants, Grade Examination, 1981 [No. F. 1013180-E. 1(b)1. 
relating to payment of fee and refund thereof is enclosed· 

....... for information. Further, retaining of 50 per cent 
of amount of fees by this Department is only to meet par
tially the expenditure incurred by this Department on 
establishment charges, cost of stationery, postage charges, 
etc. involved in the processing and scrutinising of applica
tions, besides meeting the expenditure towards Money Or
der charges while refunding the balance 50 per cent am
ount of fees to the candidates. In order to restrict the 
number of candidates who are not fulfilling the conditions 
of eligibility, it is considered necessary to impose some cut 
while refunding the amount; otherwise ineligible persons 
by submitting applications will increase avoidable work." 

·See Appendix VI (A.) 
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64. The Committee on Subordinate Legislation (Seventh Lok 
Sabha), which considered the above matter desired to know the 
quantum of fee actually being charged by the Department of Elec
tronics from the candidates for appearing in the Assistants' Grade 
Open Competitive Examination. The Department of Electronics 
informed as under:-

" .... after the promulgation of the Regulations, only one such 
examination has been held and no fee h~ been charged 
so far. This information is perhaps required in the con
text of the 'refund' of the fee as also restricting the num
ber of candidates who may apply. It will be more appro
priate to charge a fee as and when we go in for open 
advertisement through Newspapers etc. The number of 
candidates sponsored by the Employment Exchanges for 
recently held examination was 83, out of which only 23 
people actually appeared in the Examination .... " 

65. After considering the aforesaid reply, the Committee made 
the following observations in their Twenty-sixth Report (Seventh 
Lok Sabha), presented to the House on 3 August, 1984:-

"10. The Committee observed that the Union Public Service 
Commission provided for the refund of Rs. 15.00 to be 
made to a candidate who had paid the prescribed fee of 
Rs. 20.00 but was not admitted to the Assistants' Grade 
Examination held by the Commission in 1981. The ratio 
of refund by the Commission is thus reckoned at 75 per 
cent of the prescribed fee as against 50 per cent provided 
in Regulation 5 (2) of the Department of Electronics (As
sistants' Grade Open Competitive Examination) Regula
tions. The Committee, therefore, recommend that the' 
Department of Electronic!' do take early steps to amend 
the said Regulations SO as to provide for the refund at 
the rate of 75 per cent of the prescribed fee as per practice 
obtaining in the Union Puhlic Service Commission in this 
regard." 

66. With" regard to the above recommendation, the Department of 
Electronics in their action-taken note dated 24 September, 1984, 
stated as under:-

"As may be seen from the extract enclosed·, the UPSC 
charges examination fee of Rs. 281- for the Assistantl" 
Grade Examination and a r-efund of Rs. 15/- (Rs. 41-

._----- -_. ------
·See Appendix VI (B) 



in the case of candidates belonging to SC!ST) is 
made to a candidate who has paid ·the prescribed fee and 
is not admitted to the examination. However, in the ex
tract enclosed with the Department's OM of even number 
dated September 21, 198:J, the Examination fee was in
advertently mentioned as Rs. 201- whereas it should have 
been Rs. 281- as pointed out above. In view of this, it will 
be appreciated that amendment of the DOE regulations 
for the Assistants' Grade Open Competitive Examination 
does not appear necessary. as our regulations provide for 
a refund of 50 per cent, which in terms of percentage. 
comes very nearly to the same as allowed by UPSC (@ 
Rs. 141- as against Rs. 15!- allowed by UPSC). 

The inconvenience caused on account of th(! tvpograrhinal mis
take is deeply regretted. It is requested that the above 
position may kindly be brought to the notice of the Com
mittee on Subordinate Legislation." 

.67. The Committ(>c note from the reply of the Ministry that in 
the facts placed before the Committee earlier in the matter, a patent 
error had inadvertently crept into the figure of fees charg-eable by 
the Union Public Service Commic;sion for the iAssistants' Grade Ex
amination, leading to an erroneous conclusion by the Committee and 
their consequent'al recommendatfton in that regard. Since\ the De
partment oC Electronic!, have deeph' regretted the -typographical 
error.. the Committee do not like to proceed with the matter any 
further. 

XII 

IMPLEMENTATION OF RECOMMENDATIONS CONTAINED IN 
PARAGRAPHS 46-49 OF THE FIRST REPORT OF COMMITTE 
ON SUBORDINATE LEGISLATION (EIGHTH LOK SABRA) RE
GARDING THE CENTRAL SECRETARIAT OFFICIAL LANGU
AGE SERVICE GROUP 'C' POSTS RULES, 1981 (GSR '842 OF 

1981)-IPARAGRAPH 41 OF TWENTY-THIRD RE~ORT 
SEVENTH i..OK SABHA)] 

68. In paragraph 41 of their Twenty-third Report (Seventh Lok 
Sabha) the Committee on Subo.rdinate Legislation had made the 
following observation: 

"41. The Committee find that the practice of intimating the 
reasons to the officer concerned for extending the neriod 
of his probation or while dis,:,harging' or reverting him 



to his substantive posts is already being followed. The 
Committee feel that the Ministry should, therefore, have 
no ditliculty in piacing the same or a statutory footing. 
The Committee deSIre the Ministry of Home Affairs (lJe
partment of OffiCial Language) to amend Rule 10 of the 
Central Secretariat pfficlal Language Service (Group 'C' 
Posts) Hules, 1981 to the desired effect at an early date." 

6!~. ~.n their uction taken note dated 2 July, 1984, the Ministry of 
Home .'\tfairs- (Department of Official Language) stated as under:-

•...... the recommendation contained in paragraph 41 of the 
report regarding rule 10 relating to . Probation' has been 
considered by 1his Department in consultation with the 
Department ot. Personnel and A.R. It has been decided to 
a.mend rille 10(1) to incorporate the provision for com
municating the reasons for extension of the period of 
probation, as recommendt:!d by the Committee. Action is 
being taken separately to notify the amendment. As re
gards communication of the reasons for discharging or re
verting him to the post held by him prior to his appoint
ment, it was incorrectly stated earlier that it is the normal 
practice t·o communicate such reasons. In fact it is not 
considered desirable to make such a provision in rule 10(a) 
because a Government servant is placed on probation to en· 
able the Government to judge his suitability for the post. If 
the Government servant proves to be unsuitable, it should 
be possible to remove him from the post either by termi
nation of his service or by his reversion. In the letters of 
appointment of persons placed on probation there is a 
specific condition regarding termination of his service 
without any notice during or at the end of probation. If 
the recommendatior. of the Committee for communicatm'g 
reasons for termination of service Or reversion is accepted, 
it will amount to giving the person concerned an opportu
nity to appeal against the decision and as such, the pur
pose behind plaCing a Government servant on probation 
would be defeated. This would result in prolongation of 
cases and then it will not be possible to terminate the ser
vices of a person 'On probation or to revert him to the lower 
post without any notice. This will mean that an unsuitable 
person will remain in service for a longer period than 
nece!lsary. Moreover, in terms of CCS(CCA) Rules, termi
nation of service cf a person appointed on probation is not 
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a punislunent. In view of this it is not desirable to amend 
the existing provision in rule 10(3). The Committee on 
Subordinate Legislation may kindly be informed accord
ingly." 

70. The Committee on Subordinate Legislation after considering 
the above replies made the following observation in paragraphs 48-
49 of their First Report (Eighth Lok Sabha) presented to Lok Sabha 
on 14th August, 1985:-

"48. The Committee note that as recommended by them, the 
Ministry of Home Affairs (Department of Official Langu~ 
age) are taking action to amend sub-rule (1) of rule 10 of 
the Central Secretariat Official Lan'guage Service (Group 
'C' Posts) Rules, 1981 SQ as to provide for communicating 
the reasons for extension of the period of probation to the 
probationers .. The Committee hope that the amendment 
would be notified at an early date. 

49. The Committee accept the view 'Of the Ministry that a pro
bationer need not be informed' of the reasons for his dis
charge or reversion to his substantive post. However, 
with a view to ensure objectivity and justice in such a 
decision, the Committee recommend that a suitable machi
nery like a departmental C'Ommittee consisting of senior 
offidals be devised to go into the case fully." 

71. In their further action-taken reply dated the 19th September, 
1985, the Ministry of Home Affairs (Department of Official Language) 
stated that they have taken action in so far as para 48 is concerned 
and the nece9Sary notificatiol'!. issued vide G.S.R, No. 1108 dated 
.27-10-1984. Regarding para 49, the Ministry have stated as under:-

"The Committee has agreed with the view of this Department 
relating to rule 10(3) that a probationer need not be in
formed of the reaRons for his discharge Or reversion to his 
substantive post but it has been suggested by the Com
mittee that in order to ensure objectivity and justice in 
such a decision, a suitable machinery like a Departmental 
Committee consisting of seni'Or officials be devised to go 
into the case fully. In this regard it may be mentioned 
tbat such cases, as per G.C.S. rules, are decided by the 
competent authority and the decision in such cases, are 
taken at suffiCiently higher level after taking all facts into 
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consideration and as such, there is no need to have any 
separate departmental committee as has been suggested 
by the Committee. The Committee on Subordinate Legis
lation may kindly be informed accordingly." 

72. The Committee note with satisfaction that, on being pointed 
out, the Ministry of Home Affairs (Department of Official Language) 
have issued necessary notification to amend sub-mle (1) of Rule 10 
of the Central Secretariat Official Language Service (Group le' 
Posts) Rules, 1981 so as to provide for communicating the reasons .for 
extension to the probationers. 

73. As regards the recommendation for devising a suitable machi
nery like a Departmental Committee to go into cases for discharge 
01' reversion to his present department of a probationer, the Com
mittee find that although the Ministry have not agreed to the sug
gestion in. principle, the requirement of the recommf',ndation of the 
Committee is being met by them through a prescribed procedure 
being adopted for the purpose. Hence the Committee do not wish 
to pursue tlie matter. 

NEW DELHI; 

March 18, 1986. 
Plualgu.;a-2-(1907(S.aka) 

MOOL CHAND DAGA 
Chairman, 

Com.m'ittee on Su.bordinate Legislation. 
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APPENDIX I 

(Vide paragraph 5 of the Report) 

Summary of main Recommendations/Observations made by the 
Committee 

S~ N~aragraph No. Summary 

(1) (2) (3) 
---------_ .. _. __ . ------------_ .. _--
1 9 The Committee agree with the views of the 

Ministry of Labour that the Manager of the mine 
has necessarily to be a technical person devot
ing his efforts towards increasing production and 
ensuring safety and as such should be divested 
of other responsibilities not directly connected 
with his main work. They have therefore, no 
objection to the deletion of the word 'manager' 
from the Mines Creche Rules" 1966, so as to 
bring them in line with the amended provisions 
of the Act. 

10 The Committee, however, cannot refrain from 
expressing their regret over the delay in the 
notification of the Mines Creche (Amendment) 
Rules, 1985 in the final form. The Committee 
are not convinced with the reasons for delay 
advanced by the Ministry that they were taking 
simultaneous action regarding amendment of the 
various other rules and regulations. The Com
mittee feel that the delay was obviously due to 
the casual attitude displayed and the scant re
gard shown by the Ministry in the matter, 
especially in the matter of obtaining comments 
of DGMS which has taken about 51 months. In 
this connection, the Committee would like to 
draw the attention of the Ministry to the obser
vations/recommendations made by them in para
graph 67 and 68 of their Twenty-fourth Report 

S9 
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---- --------------_ .. ---.---.-------
(1) 

2 

(2) 

14 

(3) 

(Seventh Lok Sabha) wherein the Committee 
have emphasised the imperative need to reduce 
the time lag between the publication of draft 
rules and their final notification in the Gazette. 
The Committee would like the Ministry to be 
more cautious and vigilant in such matters in 
future and strictly, adhere to the time limit fixed 
by the Committee for the purpose. 

The Committee observe from the case study 
iurnisrred by the Ministry of Transport (Depart
ment of Civil Aviation), identifying the reasons 
for delay in the final notification of the Aircraft· 
(Fourth Amendment) Rules, 1985 that an unduly 
long period of 8 months has been taken in the 
fin"l notification of the Rules and that too when 
no objection or suggestion had been received 
from the public in that regard. The Committee 
feel that had the authorities concerned with the 
matter, spared proper thought and attention 
right from the point of emanating the proposal, 
there would not probably have been occasions 
to ponder over it towards the final stage of the 
amendment notification. From the reasons attri
buted for the delay in publication of the Rules 
in final form, the Commitee draw a conclusion 
that the authorities concerned had considered 
the proposals for amendment in piece-meal re
sulting in the revision and re-revision of the 
texts. Had all the amendments been considered 
properly at the- initial stage, the time taken at 
the final stage could have been reduced. 

15 The Committee feel that there is need to 
streamline the procedure obtaining in the var
ious Directorates under the Ministry in dealing 
with important matters like the amendments to 
the statutory rules which affect a large section 
of the public. The Committee would, therefore 
again like to reiterate their earlier recommenda
tion/observation made in paragraphs 67 and 68 
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of their Twenty-Fourth Report (Seventh Lok 
Sabha) wherein the Committee have emphasised 
the imperative need to reduce the timelag 
between the publication of the draft and the 
final rules to the barest minimum. The Com
mittee trust that the Ministry would take all 
precautions in future to cut short the delays in 
such vital matters relating to Subordinate Legis
lation. 

While the Committee accept the explanation 
of the Ministry for not being able to comply with 
their recommendation for uniformity in the issue 
of railway passes to the -Gazetted and non 
gazetted staff in the Railways, they are cons
trained to observe that the procedure of issue of 
passes is still regulated under the Indian Rail
way Conference Association Rules which as 
indicated by the Committee earlier do not have 
any legal authority but are based on instructions 
issued by the Ministry from time to time. In 
this connection. the Ministry of Railways had 
informed the Committee in February, 1979,. that 
a separate pass manual regarding travel facili
ties to railwaymen had been decided upon and 
the legal authority for the Rules would be cited 
in its preamble. However. in their further note 
dated 18 August. 1984. the Ministry stated that 
powefs to issue passes were derived from Sec
tion 3 and 47 (1) of the Indian Railwavs Act, 
1890. Accorrlin~ to the Ministry, 1'1 set of Rules 
had been framed. in pursuance of Article 309 of 
the Constitutiof1 and the powers vested in Indian 
Hailways Ad. ariti thf's~ rules awaited vetting 
by the Minist~y of Law. 

26 The Committee are 1ml-tappv over the inordi-
nate delay in pl~cln(l' th" matter regardin£,: issue 
of nasses ptc. on a statutorv fontin(f inc:;pite of a 
cate.~o~ica 1 Tecommenn:1tion of f!he Com"1itteP. 
made in December. 1971\ ;l11d Rcceoter'\ by the 
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Ministry in February, 1979. The Committee are 
of the view that the Ministry have not taken up 
the matter regarding framing of statutory rules 
with the urgency and seriousness it deserves. 
The result is that the whole system of issuing 
pa'Sses and PTOs which has absolutely no legal 
basis continued to be followed over all these 
years inspite of the fact that the Committee 
recommended as far back as 1978 that statutory 
rules to regulate these matters should have been 
notified. The Committee regret to note that the 
Department has failed to finalise the draft rules 
even after the lapse of a period of seven years. 

27 The Committee, therefore, reiterate their 
recommendation made in para 17 of the Four
teenth Report (Sixth Lok Sabha) and urge upon 
the Ministry to take urgent steps to finalise and 
publish the Rules in this regard without any 
further delay. 

33 The Committee note that at the initial stage, 
the Ministry of Shipping and Transport (Ports 
Wing) had agreed to amend Rule 2 (4) (c) of the 
Port of New Mangalore (Regulation of t~e use 
of Landing Places) Rules, 1977, as recommended 
by the Committee and also directed the Port 
Authorities to take steps for framing scale of 
rates and statement of conditions for the use of 
properties owned by the Port Trust. The Port 
authorities were also asked to include the pro
vision for a right to appeal against resumption 
of possession of land by the lessor in the state
ment of conditions. 

34 The Committee further note from the final 
reply of the Ministry dated 12 July, 1984. that 
the rules ibid were framed when the Port of 
New Mangalore was administered by the Indian 
Ports Act. 1908, but in April, 1980. the Port 
became a Major Port under the Major Port 

---- - -----.---



to 

(1) (2) (3) 

Trusts Act, 1963, and Section 49 of that Act pro
vided for framing of the scale of rates and state
ment of conditions for the USe of the properties 
owned by the Port Trust. As such there was 
no need to apply the Rules/Regulations under 
the Indian Ports Act, 190'8 which were primarily 
applicable to minor Ports to the Port of New 
Mangalore. 

35 The rules relating to the Port of New Manga-
lore (Regulations of the use of Landing Places), 
1977 were considered by the Committee in the 
year 1981. Had the Ministry informed the Com
mittee then that the New Mangalore Port had 
become a Major Port with effect from April, 
1980 and that it was to be administered under 
the Major Port Trusts Act, 1963, the entire exer
cise of the Committee and their recommendation 
in this behalf could have been avoided. The 
Committee fail to understand the reasons as to 
why the Ministry of Shipping and Transport had 
not given the correct picture to the Committee 
in 1981 or the Committee should believe that it 
was not in the knowledge of the Ministry then 
that the Port of New Mangalore had been 
declared a Major Port in 1980. The Committee 
take a serious view of the matter. They are 
constrained to observe that either the Ministry 
had tried to mislead the Committee or the 
Mini:;try had poor knowledge and control over 
the affairs of the Port of New Mangalore. The 
Committee, however.. desire the Ministry of 
Transport (Department of Surface Transport) 
to take immediate action for the insertion of the 
requisite provision in the statement of conditions 
under Section 49 of the Major Port Trust Act, 
1963 and pUblish them in the Official Gazette. 

41 The Committee note from the reply of the 
Ministry that the Tuticorin Port was enrusted 
to a Major Port Trust under the Major Port 
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Trust Act, 1963 since April, 1979, and the rates 
and the conditions for the use of landing places 
etc. were to be framed under Section 49 of the 
Major Port Trust Act, 196'3 with the prior ap
proval of the Central Government as provided 
under Section 52 thereof. Accordingly, the Port 
Authorities had already notified the rates and 
conditions for use of landing places under the 
Major Port Trust Act. The provision regarding 
penal interest on defaulted rent was also in
cluded in the conditions. 

42 With regard to provision of penal interest on 
the defaulted payment in the principal Act, the 
Ministry of Law (Legislative Department) opin
ed that since Section 117 and 124 (3) of the Major 
Port Trust Act provided for the penal ties to be 
provided in the regulations and 'Order:;;' framed 
by the Port Trust, it was not necessary to amend 
the Act as the object of the Committee's recom
mendation could be achieved by making specific 
provisions in the regulations and the 'Orders' 
for charging penalties upto the maximum limit 
provided under these Sections. 

43 The Committee cannot help expressing their 
anguish over the fact that the Mirtistry -had mis
led the Committee and had failed to give correct 
information in the year 1982 on the basis of 
which the Committee had r.ecommended to the 
Ministry to amend the Indian Ports Act, 1908 
which administered the Tuticorin Port. Had the 
Ministry guided the Committee properly by fur
nishing the correct information then that the 
Port of Tuticorin was administered under the 
Major Port Trusts Act, 1963 since 1979. the Com
mittee's recommendation in this behalf and in 
fact, the whole exercise by the Committee could 
have been avoided. 

----------------'---- -------- - ----
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44 The Committee while agreeing with the view 

points of the Ministry of Law (Legislative De
partment) in' the m3tter desire the Ministry of 
Transport (Department of Surface Transport) 
to take early steps to frame fresh scale of rates 
and statement 'of conditions under the Major 
Port Trusts Act as advised by the Ministry of 
Law (Legislative Department) and notify them 
in the Official Gazette. 

51 The Committee observe from the aforesaid 
reply from the Ministry of Finance (Deptt. of 
Economic Affairs) that a retrospective amend
ment to the various Execution and Authentica
tion Rules so as to delete the wQrds 'Junior Ac
counts Officer' from such rules might lead to 
complications as some claims under the con
cerned projects might have already been signed 
by the Junior Accounts Officers and reimbursed 
by the World Bank. The Committee would. 
therefore, like to urge upon the Ministry to noti
fy the requisite amendments to omit the words 
'J nnior Accounts Officer' from the various 
Authentication and Execution" Rules forthwith, 
so as to take effect from the dates of such noti
fications in the Gazette in order that the infirmi
ties, which has crept into the statutory rules, 
are not allowed to prolong inliefinitely. The 
Committee also desire that this case should act 
as an eye opener and proper lesson should be 
drawn by the Ministry <:oncerned to ensure 
thorough and prudent scrutiny at the stage of 
framing such rules. especially where the mattel'l 
involved financial and international implications. 

54 In view of the position explained by the 
Ministry of Commerce (Department of Textiles) • 
the Committee feel satisfied that the present 
system of issuing notifications by the Textile 
Commissioner under the various control orders, 
is adequate to exercise control over the industry! 



(1) (2) 

46 

(l), 

trade. The Committee, therefore, do, not wisht 
to insist that the Artsilk Textiles (Production. 
and Distribution) Control (Amendment) Order,. 
1980 be amended, as recommended earlier. 

58 The Conunittee note the. difficulty pointed· out 
by the Ministry of Works and Housing that if 
the rates of ground rent are specified in the 
rules, the rules. will have to be amended fre-· 
quently to notify the rates of ground ren-t each 
time as and w.hen the land rates are revised. 
The Committee also note that this will' not be 
feasible' from the practical point of view and 
that the question of the rate of ground rent may 
be left to' be fixed by the Central Government 
from time to time as per the existing provisions 
in the Rulr.s. After considering the whole mat
ter in depth, the Committee agree with the views 
of the Ministry of Works and Housing (now 
Ministry of Urban Development) and do not 
insist on the GQvernment to specify the ground 
rent in Rule 5 of the Delhi Development Autho
rity (Disposal of Developed Nazul Land) Rules. 
1981. 

61 The Committee note the explanation of the 
Ministry of Agriculture (Department of Agricul
ture and Cooperation) for the inordinate delay' 
in publishing the draft rules in final form. The 
Comr;nittee also note the assurance given by th~ 
Ministry for expeditious action in future in such 
matters. Since the Ministry have accepted the 
lapse on their part and regretted for the delay, 
the Committee do not like to pursue the matter' 
futther. 

67 The Committee note from the reply of the 
Ministry that in the facts placed before the Com
mittee earlier in the matter, a patent error had 
inadvertently crept into the figure of fees charge
able by the Union Public Service Commission 

---_._---- - .. -------- ----_ .. __ ._ ... _-----
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for the Assistants' Grade Examination, leading 
to an erroneous conclusion by the Committee and 
their consequential recommendation in that re
gard. Since the Department of Electronics have 
deeply regretted the typographical error, the 
Committee do 'not like to proceed with the 
matter any further. 

The Committee note with satisfaction Hlat, on 
being pointed out, the Ministry of Home Affairs 
(Department of Official Language) have issued 
necessary notification to amend sub-rule (1) of 
Rule 10 of the Central Secretariat Official langu
age service (Group 'C' Posts) Rule, 1981 so as 
to provide for communicating the rea!>ons for 
extension to the probationers. 

As regards the recommendation for devising 
a suitable machinery like a DepartmE')jt~] Com
mittee to go into cases for discharge or reversion 
to his present department of a probationer, the 
Committee find that although the Ministry have 
not agreed to the suggestion in principle, the re
quirament of the recommendation of the Com
mittee is being met by them through a prescribed 
procedure being adopted for the purpose. Hence 
the Committee do not wish to pursue the matter. 

--------- ----



Dale 

sut May, 1984 

!10th to ~8th July, 1984 

!19th September, 1934 

14th/17th December, 1984 

17th Dcet·mber, 1984 

19th December, 1984 

15th January, 1985 

16th January, ~98S 

5th March, 1985 

11th March, Ig8S 

Sind April, 1985 

6th April. Ig8S 

1l9th May. 1985 

8th J LlBe. IgRS 

• 

APPENDIX II 

(Viti. Pararraph 8 of the Report) 

EtufIl 

Amendment Act came into force. 

Draft NotifiCAtion sent to the prell for publication in 
Gazette of India for inviting public opinion. 

Notification inviting public opinion pubU.h~ in 
the Gazette of India. 

Copie.. of the notification forwarded to State Govt. 
Mining Boards, worken and .. mployer~ etc. re
questing them to furnish their comments to the 
DGMS so as to reach him by 29th Septf'mber. 
1984. The DGMS was also ask .. d to examine the 
comments received from variOUI parties and send 
the same along with his own vieWi in Sectional 
Note form. 

Last date for receipt of comments. 

The DGMS was reminded to expedite the comments 
receivNl from various parties along with his own 
virws. 

Comments received from the. DGMS. 

Comments receiv('d, examined al)d put up for ordel'll. 
D,.art notification finali~ing tht' amrndmentl al<o put up 

L.M. approved the amendments. 

File referr·d to the Legislative Department for vettin g 
of notification. 

File receiv,·d back from the Legialative Department 
after vetting of notification. 

File submitt··d for being refem-d to Official Languages 
Wing for Hindi translation of the notification. 

File r&·rr.·d to Official Languages Wing. 

File received back with Hindi version of notification. 

File: submitt·d for issue of Notification. Notification 
sent to CR for cutting stencils of English and Hindi 
versions. 

Notification is!U'd. 

~otificatirm p\lbli3h'd in the Ga2:ette of In:lia dat-d 
8-6- 1985 . 
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APPENDIX JII 

(ViM Paragraph 13 of the Report) 

S.}!o. Dal6 Particulars Time Takm 
~---- -------_. 

!2 3 4 

J. 21-7-8.t Draft notification publishNl in the Gazettr. Not applicable 
II. 20-10-f4. Statutory period of three mouths over. Not applicable 

3· 27-10-84 Cue put to remind DGCA that he mould 
expedite the final notification. 

7 days 

.. 29"10-f4. Under Secretary cl.-ars thl" r,·minder. !2days 

5· So-lo-8.t R,·minder ~nt to DGCA I day 

6. 01-112-84 Final notification receiv.-d from DGCA. 30 dG,1J 

7· 06-111-8.t Calc put up for ob~ Law Ministry's 
approval for finaJ no . cation. 

.5 days 

8. 11-12-84 Under Secretary deairt-d that the case may be 
w.cu-d with him. 

5 daY' 

g. 111-12-84- Cue diacUSled with Under Secretary and put up I day 
&pin for referring it to DGCA to c:oDIider 
revising the text of the notification in the 
light of the point raiaf'!d by Under Secretary. 

JO. 13-IIZ-8f Under Secretary clears the car I day 

II. 15-12-84 File ac:nt to DGCA • 2 da)'l 

12. 111-2-85 DGCA return the file after reviaing tlK, tot Sa day.r 
of the notification. 

J3· 14-11-85 Cue put up to obtain the Law Ministry'. 
approval. 

1:1 days 

14· 15-2-85 Cue clearrd by Section Officer I day 

ISo 16-2-85 Calc clean~ by Under Secretary 1 day 

1'- 18-12-85 i"ile ac:nt to Law MInistry :I dayw 

I'; 04"3-85 Law Ministry return the file with a query IS da}'l 

J8. 05-S-85 File put up to Under Secretary eaplainlng I day 
the aDIWer to the query. 

19- 111"3-85 Under Secretary olean the file 7 daJl 

49 
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II 3 4 

110' 14-3-85 File lent baok to Law Ministry 2 day. 

2!. 20-~-85 Law Ministry return th~ file aaying that an 6 day; 
officer d,:aling with the lubject may bring up 
the file in penon for diacllllion. 

12. 23-3-85 Fil", sent to DGCA for deputing the COIlCel'- 3 days 
n·-d officer to Ministry of Law. 

2J. 15-4-85 Law Ministry clean the file 21 days 

II .... 18-4-85 Notification sent to OLLC for Hindi 3 days 
tranalation. 

-5· 01-5-85 Hindi Translation receiv<-1i from OLLC 12 days 

16. 04-5-85 Case put up for Hindi ltencilling 3 days 

21. 06-5-85 Cue sent to Hindi Section for stencilling II days 

.8. 10-5-85 Hindi stencil r~ivr-d trom Hindi Section 4 days 

19· 13-5-85 CIUt' !hut up for obtaining Ministen approval, 3 da}'ll 
to e propoul. 

SO· 17-5-85 Under Secretary deau.'d that Section Officer 
should diacUII the cue wi lh him. 4- daya ,I. 23-5-85 Case diacuss('d with US and put up accord-
ingly. 

6 days 

52· 25-5-85 Under Secretary elt'an the case. 2 da'ya 

'So 27-5-85 Dy. Secretary/Joint Secretary and Secretary 2 days 
clean the case. 

34· 28-5-85 Minister clears the calC. I day 

35· SO-S-85 File receiwd back in the Sec. II days 

36. 01-6-85 Notification Section to Govt. of India Preas I day 
for Publication. 

'7· 211-6-85 Notification publish~ in the Gazette il days 



APPENDIX IV 

• (Vide Paragraph 24 of the Report) 

Gttmment slwwing the scale qf pasm and PTOs admissible to RtJilway ~ ill 
Foreign CtIII7Ilrjes 

Name of the Country 

British Railways 

Officers and Manag,ment Staff 
(i) 10 yean ~nivic<' UI' morC 

(ii) Leas than 10 years Staff 
service 

(iii) 10 yean service or more 

(iv) Leu tban 10 years service 

FRANCE 

All Railway Emplo yees 
Families of EmployeM 

GERMAN FEDERAL RAILWAYS 
Officers and Staff at a\l levels 

7 A KISTAN RAILWAY 

Travel conceaion admiaible to serving Railway 
cmployees per year 

Pass/No. 

9 sets in I Class 

6 sets in I Class 

7 sets in II Claas 

PTOa/No./Ra~ 

Un1imi~d No. of PTo. 
at [14th ra~ 

Do. 

Do. 

4 sets in II Class Do. 
(Not!· : This includes wife and children) 

Unlimited for self 

8 sets 

8 sets for self and 
4 sets for family. 
Duty passes cannot 
be UI- ,d for non-duty 
& travel frer with 
family. 

Unlimited N~. at 10% 
Unlimited No. at half 

rate 

Dire'tiy' recruitf'd Class I Officers 6 seta in ACC 6 seta in ACC 
Do. Officers prr,motcd from ranks with pay Dc. 

of over RI. 926/-. 
Officers promot,-d from ranks with pay 6 sets in I Class 

of Iell than RI. 926/-
6 seta in I Class 

Non-Guett"d : 

With one Yl'ar's service 
With [ to [0 ye&rll' service 
With 10 to 25 yean' service 
With above 25 years' service 

RAILWAYS 

1 let 2 leta 

2 leta 4 leta 

3 seta 6 lets 

(Note: On Pakistan Railways, non-gazetted 
staff with pay above RI. 480/- are entitled 
to I CI811 paas and rest in XI Claa) 

I. Salaried and pensionable <,mployees 6 leta 
. __ ... _. ,---
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APPENDIX VI 

(Vide Paragraphs 63 and 68 of the Report) 

(A) Extract from the Union Public Service Commission Notice 
for Assistants' Grade Examination, 1981 [F. No. 10I3/80-EI(B).1 

(Examination Fee Rs. 201-) 

• • 

(W) A refund of Rs. 15.00 (R!. 4.00 in the case of candidates 
belonging to Scheduled Castes and Scheduled Tribes) 
will be made to a candidate who has paid the prescribed 
fee and is not admitted to the examination by the Com
mission. 

• • • • 
(B) Extract taken from the Un:ion Public Service Commission 

Notice for Assisru.nts' Grade Exanvination, 1981 [F. No. 10/3/80- EI (B)] 

(Examination fee Rs. 281-) 

• • • • 
(Hi) A refund of Rq. 15·00 (Rs. 4.00 in the case of candidate 

belonging to Scheduled Castes and Scheduled Tribes) 
will be made to :1 candidate who has paid the prescribed 
fee and is 1\Ot admitted to the examination by the Com
mi98ion. 

• ... • • 
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LVI 

MINUTES OJ!' THE FIFTY-SIXTH SITrING OF THE COM
Mrrl'EE ON SUBORDINATE LEGISLATION (SEVENTH 

LOK SABHA) (1982-83) 

The Committee met on Thursday, 18 November, 1982 from 
15.00 to 16.00 hours. 

PRESENT 

Shri MooI Chand Daga-Chairman 

MEMBERS 

2. Shri Mohammad Asrar' Ahmad 

3. Shri Xavier Arakal 

4 Shri N. E. Hora 

!s. Shri Ashfaq Hussain 

6. Shri C. D. Patel 

7. Shrt. Chandl'abhan Athare PattI 
8. Shri M. Ramanna Rai 

9. Shri 'I'. Damodar Reddy 

10. Shri M.S.K. Sathiyendran 

11. ShM R.S. Sparrow 

SECRET ARIAT 

1. Shri S. D. Kaura-Chief Legislative Committee Officer. 
2. Shri T. E. Jagannathan-Senior Legislative Committee 

Officer 
.. .. • .. 
.. .. • • 
• .. • • 

~. 'r1!e Committee then considered Memoranda Nos. 145 to 149 
on the following subjects: 
---~~ --- - --------- ----~ -- ---------- -

.. ·Omitted portions of the Minutes arc not covered by this Report. 

~7 
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(i) Implementation of recommendations contained in Po.ra-
graphs 16, 17 and 18 of the Fourteenth Report of the 
Committee on Subordinate Legislation (Sixth Lok Sabha) 
re: (iI) Differentiation in the scales 'Of passes admi.~sible 

to various categories Of railway emtployees; ~nd (ii) the 
Indian Railway Conference AssociatiOn Conference 
Ru.les-(Memorandum No. 145). 

6. The Committee considered the above Memorandum in detail and 
they were not c-onvinced with the reasons advanced by the Ministry 
of Railways (Railway Board) for not giving identical pass facilities 
to all Members of its staff whether gazetted Or non-'gazetted. The 
Committee were also Il'Ot satisfied wIth the ~ilway Board's state
ment for having pass Manual containing travel facilities to Railway
men with legal authority in the Preamble instead of converting the 
Indian Railway Conference Association Conference Rules into 
Statutory Rules. After some discussion, the Committee decided to 
hear oral evidence of the representatives Of the Ministry of Rail
ways (Railway Board). 

LXXXln 

M1NUTES OF THE EIGHTY-THIRD SITTING OF THE COM
MITTEE ON SUBORDINATE LEGISLATION (SEVENTH 

LOK SABRA) (1983-84) 

The Committee met on Wednesday 21 September, 1983 from 
11.00 to 13.00 hours. 

PRESENT 

Shri R. S. Sparrow-Chairman 

MEMBERS 

2. Shri Mohammad Asrar Ahmad 

3. Shri Xavier Arakal 

4. Shri A.E.T. Barrow 

5. Shri Ashfaq Hussain 
6. Shri Dalbir Singh (Madhya Pradesh) 

7. Shri Arnal Datt:l 

8. Shri B. Devarajan 

9. Shri B.R. Nahata 
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10. Shri C.D. Patel 

11. Shri Satish Prasad Singh 

12. Shri Vijay Kumar Yadav 

WITNESSES 

I. Ministry of Education and Culture (Department of Education). 

1. Shri D. S. Misra-Joint Secretary. 

2. Shri O.P. Kelkar,-Director of Education, Delhi Adminis* 
tration. 

3. Shri C. K. Sharma-Deputy Secretary. 
4, Shri V. P. Singh-Deputy Director (Delhi Adm'l1.) 

5. Shri P. C. Gupta-Education Officer, Delhi Admn. 

II. Ministry of Ra;,zways (RaHway Board) 

1. Shri C.K. Swamjnathan-Member Traffic 

2. Shri S. Santth-Member Staff 

3. Shri P. C. Misra-Director Traffic Commercial 
4. Shri T.K. Balnsubramanian-Joint Director Estt (W) 

III. Ministry of Shipping and Transport 

1. Shri P.G. Gavai- -Secretary 

2. Shri D. K. Jain-Joint Secretary. 

3. Shri K. A. Sundram-Chairman TuticorirJ Port Trust. 

SECR['TARIAT 

1. Shri H. G. Paranjpe-Joiont Secretary 
2. Shri S. D. Kaura-Chief Legi.slati.ve Committee Officer .. "'''' •••• 
:II ••• *"' •• . ..... 
..... '" ...... * ••• 

-----_._---- . -_.- ... -. -"---"---
... • Omitted portions of the Minute~,?re not covered by this Report. 
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5. The Committee next took evidence" of the representatives of 

the Ministry of Railways (Railway Board) regarding implementation 
or recommendations contained in paragraphs 16-18 of the F'ourteenth 
Report of the Committee on Subordinate Legislation (Sixth Lok 
Sabha) viz. (i) Difi'erenciatiO'Il in the Scales of Passes admissible to 
various categories of Railway employees, and (ii) Indian Railway 
Conference Association---lConference Ruels Part-II. 

6. The Committee desired to know the reasons for adopting diff
erent norms for the issue of passes to the various categories of 
Railway staff as also the statutory authority therefor. The represen
tative of the Ministry informed that they had four categories of 
staff i.e. Groups A, B, C and D. Groups A and B were treated as 
gazetted while Groups C and D were non-gazetted. Groups C and 
D were morf' in number as compared to Groups A and B and more 
than sb:e, there was also the question of actual compensation to the 
staff. As regards authority. the representative stated that the powers 
had been derived from sectioTi 3, itme 15 and section 47(i) (g) 'Of the 
Indian Railways Act. 

7. When pointed out by the Committee that the above sections 
of the Act did not empower the authority to issue passes, the repre
sentative of the Ministry admitted that the legal position in this 
behalf was not clear and that the procedure of issuing passes had 
been derived from the ~enernl pO'''lers for the management of the 
Railways. He added thnt the Indian Railway Establishment Manual, 
which incorpnr3.ted all thp ruleR were being examined and after 
getting them vetted by the Ministry of Law would be laid on the 
Table nf the House. 

8. Clarifying the position further, the representative of the 
Minio;try stated that the procedure of issuing railway passes t'O offi
cers. which had been in vogue from the hil:torical past, wa!'! now be
ing rf!v;ewed under the powers derived from Art. 309 of t.he Cons
titution. ·The mntter had to bl'! examined at length taking into consi
deration the large number of employees, both gazetted and non
gazetted, their ;ervice conditions etc. In this connection the Com-' 
mHtep were infnrmed that railway pMS farilities also . existed in 
foreign countries like U.K. where the criteria was based on the 
salarv structeT'" of the employees and France where the passes were 
isst1f!d unlimited. 

9. The Committee then desired to know whether the Ministrv 
had taken into consideration the recommendation of the Committee 
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for making necessary provision in the rules for issue 'Of railway 
passes. The representative of the Ministry informed that although 
their Compendium of ruies had a statutory backing, unfortunately 
the rules for the issue of passes had not been taken up under Art. 309 
of the Constitution and which they proposed to do now. They, how
ever, exprel,iScd their inability to accept the suggestion of the Com
mittee for el-Iualisation of passes and promised to send a note giving 
valid reasons therefor. 

(The witnesses then withdrew) 

III 

"'* 

XVIII 

** 

MINUTES OF THE EIGHTEENTH SITTING OF THE COMMI
TEE ON SUBORDINATE LEGISLATION (EIGHTH LOK SABHA) 

0985-86) 

The Committee sat on Friday, 24 January, 1986 from 15.00 to 
15.45 hours. 

PRESENT 

Shri Mool Chand Daga-Chairmcl.n 

MEMBERS 

2. Shri D. L. Baitha 

3. Shrimati Usha Choudhari 

4. Shri Dharam Pal Singh Malik 

5. Shri Vakkom Purushothaman 

6. Shri 1. Rama Rai 

7. Shri Dharamgaj Singh 

8. Shri Yogeshwar pradsad Yogesh 

SeCRETARIAT 

Shri R. S. Mani~SewioT Legislative Committee Offider. 

2. The Committee considered Memoranda ~os. 30 to 37 as under: 

(i) Imp,1.emerlltation of recommenda.tions 'conta.ined in para-
---- .-._- -- ---,_ ..... ---_._---
"*Omitted portions of the minutes are not covered by this Report. 
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graphs 16, 17 and 18 of the Fourteenth Report of Corn,.. 
mittee on Subordinate Legislation (Sixth Lok Sahha) 
regarding (a) Differentiation in the scales of passes ad· 
missible to various categories of railway employees, and 
(b) The Indian Railway Conference Association Confer-
ence RtL~es- (Memorandum No. 30) 

While the Committee accepted the explanation of the Ministry 
for not being able to comply with their recommendation for uni
formity in the issue of railway passes to the Gazetted and non
gazetted staff in the Railways, they were constrained to observe 
that the procedure of issue of passes was still being regulated 
under the Indian Railway Conference Association Rules which as 
had been indicated by the Committee· earlier did not have any legal 
authority but were based on instructions issued by the Ministry 
from time to time. The Ministry of Railways had informed the 
Committee in February, 1979 that a separate pass manual which 
would contain travel facilities to railwaymen had been decided 
upon and the legal authority for the Rules will be cited in its pre
amble. However, in their further note dated 18 August, 1984, the 
Ministry had stated that powers to issue passes had been derived 
from Section 3 and 47(1) of the Indian Railways Act, 19&0. Accord
ing to the Ministry, a set of Rules were framed in pursuance of 
Article 309 of the Constitution and the powers vested in the Indian 
Railways Act. The Rules, however, awaited vetting by the Min
istry of Law. The Committee were unhappy over the inordinate 
delay in placing the matter regarding issue of passes etc. on a 
statutory footing in spite of a categorical recommendation of the 
Committee made in December, 1978 and accepted by the Ministry 
in February, 1979. The Committee felt that the Ministry had not 
taken up the matter regarding framing of statutory rules with the 
urgency and seriousness it deserved. The result was that the 
whole system of issuing passes and PTOs which had 
absolutely no legal basis was continued to be followed over all 
these years inspite of the fact that the Committee recommended 
as far back as 1978 that statutory rules to regulate these matters 
should be notified. The Committee regretted to note that the De-
partment had failed to finalise the draft rules and notify them even 
after the lapse of period of seven years. 

The Committee, therefoi:e, reiterated their recommendatir.>n 
made in: para 17 of the Fourteenth ~port (Sixth Lok Sabha) and 
urged the Ministry to take urgent steps to finalise and publish the 
Rules in this regard without any further delay. 
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(ii) Implementation 0,/ reco,m.mendation contained in para-
gl'aph 8 of the Thirteenth Repor.t of the Committee on 
Subordinate Legislation (Seventh Lok Sabha) regarding 
the Port of New Manga10re (Regulation of the use of 
Landing Places) (Amendment) Rules, 1980 (G.S.R. 
243-E of 1980)-(Memorandum No. 31) 

The Committee noted, that at the initial stage, the Ministry of 
Shipping and Transport (Ports Wing) had agreed to amend Rule 
2 (4) (c) of the Port of New Mangalore (Regulation of the use of 
Landing Places) Rules, 1977, as recommended by the Committee 
and also directed the Port authorities to take steps for framing 
scale of rates and statement of conditions for the use of properties 
owned by the Port Trust in accordance with the provisions contain
ed in Section 49 of the Major Port Trusts Act, 1963. The Port 
authorities had also been asked to include the prOvision for a right 
to appeal against resumption of possession of land by the lessor in 
the statement of conditions. 

The Committee further observed from the final reply of the 
Ministry dated 12 July, 1984, that the rules ibid were framed when 
lhe Port of New Mangalore was administered by the Indian Ports 
Act, IHOS, but in April, 1980, the Port had became a Major Port 
under Major Port Trusts Act, 1963, and Se(!tion 49 of the Act pro
vided for framing of the scale of rates and statement of conditions 
for the use of the properties owned by the Port Trust. As such 
there was no need to apply the RulesjRegulations under the Indian 
Ports Act, 1908 which was primnrily applicable to minor Ports. 

In this connection, the Committee felt that had the Ministry 
informed during 1981, that the New Mangalore Port had become 
a Major Port with effect from April, 1980, and that it was 
to be administered under the major Port Trust Act, 1963, the 
Committee's recommendation would not have been necessary, The 
Committee failed to understand why the Ministry of Shipping and 
Transport did not give correct picture to the Committee in 1981 
or th(' Committee should believe that the Ministry did 
not know in 1981 that the Port of New Mangalore had been desir
ed the Ministry to take immediate action for insertion of the re
qui'i'ite provision in the Statement of conditions under Section 49 
of the Major Port Trust Act, 1963', after getting the approval of 
the Government under Section 52 thereof and publish them in 
the official gazette. 
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(iii) Implementation of recommendation contained in para-

graph 15, of the Thirteenth Report of the Committee on 
Subordinate Legislation (Seventh Lok Sabha) regarding 
the Port of TuticoTin (Reg-u,{ation of the use of Landing 

Places) Amendment Rules, 19E'1 (G.S.R. 312 of 1981)
(Memorandum No. 32) 

The Committee noted from the reply of the Ministry that the 
Tuticorin Port was entrusted to a Major Port Trust under the Ma
Jor Port Trust Act, 1963 since April, 1979, and the rates and the 
conditions for the use of landing places etc. were to be framed 
under Section 49 of the Major Port Trust Act, 1963 with the prior 
approvfll of the Central Government as provided under Section 52 
thereof, Accordingly the Port Authorities had already notified the 
rates and conditions for use of landing places under the Major 
Port Trust Act, The conditions included the provision regarding 
penal interest on defaulted rent also. 

As for the provision of penal interest on the defaulted payment 
in the principal Act, the Ministry of Law (Legislative Depart
ment) observed inter alia that since Section 117 and 124 (3) of the 
Major Port Trust Act provided for the penalties to be provided in 
the regulations and 'Oraers' framed by the Port Trust there 
was no necessity for amending the Act as the object of the 
Committee's recommendation could be achieved by making specific 
provisions in the regulations and the 'Orders' for charging penalties 
up to the maximum limit provided under these Sections, 

The Committee while agreeing with the view points of the Min
istry of Law (Le'gisaltive Department) in the matter desired the 
Ministry 'Of Shipping and Transport (Ports Wing) to take early 
steps for framing fresh scale of rates and statement of conditions 
under the Major Port 'l'rusts Act as advised by the Ministry of Law 
(Legislative Department) and notify the same. 

(iv) ImplementaJtion of recommendations contained in 
paragraphs 9-12 of the Twenty-first Report of the Com-
mittee on Subordinate Legis.taltion (Seventh Lok Sabha) 
re: the ArtsiJlk Textiles (Production and Distribution) 
Control (Amendment) Order, 1980 (S.O. 2619 of 1980)
(M~morandum No. 33) 

The Committee after considering the reply of the Ministry of 
Commerce (Department of Textiles) felt that the present system of 
issuing notification by he Texile C:>mmissioner under the various 
control orders was adequate to exercise control over the industry I 
trade. As no useful purpose was likely to be served by incorporating 
the rule making provision in the Essential Commodities Act, the 
Committ(>e did not insist for an amendment in the said Act. 
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(v) Implementation of recommendations of the Committee 
on Subo"dinate Legislation contained in para!J1'aphs 73-74 
of the Twenty-first Report (Seventh Lok Sabha) reo the 
Delhi Development Authority (Disposal of Developed 
Nazul Land) Rules, 1981 (G.S.R. 872 of 1981)- (Memo-
randum No. 34) 

The Committee noted the difficulty pointed out by the Ministry 
of Works and Housing that if the rates of grounds rent were speci
fied in the rules, the rules would have to be amended frequently to 
notify the rates of ground rent each time as and when the land rates 
were revised. The Committee also felt that this would not be 
feasible from the practical point of view and that the question of 
the rate of ground rent might be left to be fixed by the Government 
from timE' to time as per the existing provisions in the Rules. 

After considering the whole matter in depth, the Cummittee 
agreed .... .rith the views of the Ministry and did not like to insist to 
specify the ground rent in the Rule 5 of the Delhi Development 
Authority (Disposal of Developed Nazul Land) Rules, 1981. 

(vi) Imple'mentation of recommendations contained in para-
graphs 44-48 of the Twenty-second Report Of the Com-
mittee on Subordinate Legislation (Seventh Lok Sabha) 
.re: the Forest ResearC'h Institute and College (Group lA' 
and G,'oup 'B' Non-tenure Posts) Recruitment (Amend-
ment) Rul~s, 1979 (G,S.R. 928 of 1979)-(Memorandum 
No. 317) 

The Committee noted the explanation 'Of the Ministry for the in
ordinate delay in publishing the draft rules in final form. The Com
mittee also noted the- aS$Urance 'given by the Ministry for expedi
tious action in future in such matters. Since the Ministry had accept
ed the lapse on their part in a constructive spirit and had regretted 
for the delay, the Committee did not like to pursUe the matter 
furthp.J', 

(vii) Implenloentation of recommendations contained in para-
graphs 46-49 of the First Report of the Committee on 
Subordinate t,egislation (Eighth Lok Sabha) re: implemen-
tation of recommendations of the Committee on Subcwdi-
nate Legislation made in paragraph 41 of their 23.,.d Report 
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(Seventh Lok Sabha)~b.out the Central Secretariat OfficiaL 
Language Service (Group 'C' Posts) Rules, 1981 (G.S.R. 
842 of 1981)-(Memorand'um No. 36) 

The Committee noted with satisfaction that the Ministry of Home 
Affairs (Department of Official Language) had since issued a noti
cation in pursuance of the Committee's recommendation contained 
in paragraph 48 of their First Report (Eighth Lok Sabha) regarding 
communicating the reasons for extension of the period of probation 
to the probationers. As regards the recommendation contained in 
paragraph 49 regarding devising a suitable machinery like Depart
mental Committee to go into cases for discharge or reversion to 
parent Department of a probationer, although the Ministry had not 
agreed in principle, the requirement of the recommendation was 
being met by them throu'gh a prescribed procedure and as such the 
Committee did not insist upon their earlier recommendation. 

(viii) Examination of the Mines Creche (Amendment) Rules, 
1985 (C.S.R. 551 of 1985)-(Me,m.orandum No. 37) 

The Committee were not satisfied with the reasons furnished by 
the Ministry of Labour for the delay in the final publication of the 
Mines Creche (Amendment) Rules, 1985. The Committee felt that 
the delay was obviously due to the casual attitude displayed and the 
scant regard shown by the Ministry in the above matter. The Com
mittee, therefore, desired the Ministry to strictly follow the observa
tionslrecommendations made by them in their 24th Report (Seventh 
Lok Sabha), presented to the House in December, 1983 wherein the 

. Committee had emphasised the imperative need toO reduce the time lag 
between the publication of draft rules and their final notification in 
the gazette, for their guidance in future. 

The Committee then adjourned to m~t again on 27 January .. 
1986. 

XIX 
MINISTER OF THE NINETEENTH SITTING OF THE COM
MlTTEE ON SUBORDINATE LEGISLATION (EIGHTH LOK 
SABRA) (1985-86) 

The Committee set on Monday, 27 January, 1986 from 11.00 to 
13.00 hours. 

PRESENT 

Shri Mool Chand Daga-Chairrman 
MEMBERS 

2. Shri D. L. Baitha 

3. Shri G. M. Banatwalla 
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4. Shri Dharam Pal Singh Malik 

5. Shri Vakkom Purushothaman 

6. Shri I. Rama Rai 

7. Shri Ram Swarup Ram 

8. Shri K. S. Rao 
9. Sbri Dharamgaj Singh 

10. Shri Yogeshwar Prasad Yogesh 

Secretariat 

1. Shri M. K. Mathur-Joint Secretary 
2. Shri R. S. Mani-Sen;.or LegisLative Committee Officer 

2. The Committee took up for consideration Memoranda Nos. 38 
to 42, 23 and 24 as follows. 

(i) The Aircraft (Fourth Amendment) Rules, 1985 (G.S.R. 
604 of 1985)- (Memorandum No. 38). 

The Committee considered the above Memorandum and noted 
that the Ministry of Transport. (Department of Civil Aviation) had 
taken an unduly iong period of eight month in final notification of 
the Aircraft (Fourth Amendment) Rules, 1985 particularly when no 
objection or suggestion had heen received from public in that regard. 
The Committee observed that had the authorities concerned with the 
matter, spared proper thought and attention right from the point of 
f'manating the proposal, there would no probably have been occas
ions to ponder over it towards the final stage of the amendment 
notifkation. The Committee were not convinced of the rellsons for 
delay in publication of the rules in final form. They had come to 
('onclusion that the ,mthorities concerned had considered the propo
sals for Dmendment in piece-meal, resulting in the revision and re
revision of the texts. Had all the amendments been C"Onsidered pro
perly at the initial stage, the time taken at the final stage could have 
been reduced. The Committee felt that there was need to streamline 
the procedure obtaining in vari·ous Directorates under the Ministry in 
dealing with the important matters like the amendments to the 
statutory rules which aff~cted a large section of the people. The 
Committee decided to reiterate an earlier recommendation made in 
that regard in paragraph 68 of their Twenty-fourth Report (Seventh 
Lok Si'lbha) for reducing the time-lag between the pUblication of 
the Draft and final rules to the bare'st minimum. 
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(ii) Implementation of recommendations oj the Committee on 
Subordinate ~gisJaJtion made in paragraphs 50-51 of their 
Fifteenth Report (Seventh Lok Sabha) regarding the 
Development Credit Agreement [Second National Coopera-
tive Development Corporation Project (Credit; No. 1146-
IN)] Execution and Authentication Rules, 1981 (G.S.R. 813 
of 1981)-(Memorandum No. 39) 

The Committee considered the above Memorandum and noted 
from the reply of the Ministry of Finance (Department of Econo
mic Affairs) that a retrospective amendment to the various Execu
tion and Authentication Rules so as to delete the words 'Junior Ac
counts Officer' from such rules might lead to complications as some 
claims under the concerned projects might have already been signed 
by the .Ynior Accounts Officers and reimbursed by the World Bank. 
The Committee, therefore, decided to urge upon the Ministry to notify 
the requisite amendments to omit the words 'Junior Accounts 
Officer' fl'.Jm the various Authentication and Execution Rules 
forthwith so as to take effect from the dates of such notifications 
in the Uazette in order that the infirmities, which had crept into 
the statutory rules were not allowed to prolong indefinitely 

(iii) Implementation of recommendation contained in para-
graph 35 of the SixteenJth Report of the Committee on Sub-
ordinate L'egislation (Seventh Lok Sabha) regarding the 
Central Excise (Twenty-first Amendment) Rules, 1981 
(G.S.R. 991 of 198U-(Memorandum No. 40) 

The Committee considered the above Memorandum and decided 
to hear oral evidence of the representatives of the Ministry of Finance 
(Department of Revenue) with a view to discuss the matters 
further. 

(iv) Implementation of recommendations cOll.ta.ined in para-
graphs 55-57 of the S~teenth Report of the Committee 
on Subordinate Legislation (Seventh Lok Sabha) regard-
ing (1) ,the Indian Forest Service AAppointment by Com-
petitive Examination) Amendment Regulation, 1978 
(GSR 452 of 1978); (2) the Indian Administrative Service 
(Appointment by Competitive Examination) Amendment 
Regulations. 1978 (GSR 453 of 1976); and (3) the India'fl 
Police Service (Appointment by Compeltitive Examina-
tion) Amendment Regulations, 1978 (GSR 454 of 1978)-
(Memorandum No. 41). 
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The Committee considered the above Memorandum and noted 
the position as stated by the Department of Personnel and Admi
nistrative Reforms. The Committee, however, desired to call the 
representatives of the concerned Ministry and the Ministry of Law 
and Justice (Legislative Department) for oral evidence before the 
Committee with a view to discuss the matters further. 

(v) Implementation oJ recommendation of the Committee on 
Subordinate Legislation made in paragraph 10 of their 
Twenty-sixth Report (Seventh Lok Sahha) regarding the 
Department of Electronics (Assistants' Grade Open Com-
petitive Examination) (Amendment) Regulations, 1983 
(GSR 303 of 1983)-(Memorandum No. 42). 

The Committee considered the above Memorandum and noted 
that in the facts placed before the Committee a patent error had 
inadvertently crept into the figure of fees chargeable by the Union 
Public Service Commission for the Assistants' Grade Examination, 
leading to an erroneous conclusion by the Committee. As the 
Department of Electronics had since deeply regretted the type
graphical error, the Committee decided not to proceed with the 
matter any further. 

(vi) Import and Export Policy for 1985-88--Question Of Ret-
rospective Disqualifications- (Memorandum No. 23). 

The Committee considered the above Memorandum and were not 
convinced with the reply of Government. With a view to enquire 
the facts further. the Committee decided to hear oral evidence of 
the representatives of the Ministry of Commerce as also to elicit 
the views of the representatives of the Ministry of Law and Justice 
(Department of Legal Affairs) on the matters. 

(vii) The Exports (Control) Order, 1977 (S.D. 254-E of 
1977)-(Memorandum No. 24). 

The Committee considered the above Memorandum for some time 
and then postponed its consideration to a subsequent sitting of the 
Committee. I ' f 

The Committee then ad;ourned to meet again on 7 February, 
1986. 

253 LS-6. 
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XXU 

MINUTES OF THE TWENTY-SECOND SITTING OF THE COM
MITTEE ON SUBORDINATE LEGISLATION (EIGHTH LOE. 
SABHA) '(1985-86) 

The Committee sat on Tuesday, 1:; Nlarch, 1986 from 15.00 to 
16.liO hours. 

PRESENT 

Shri Mool Chand Daga-Chairman 

MI'MBERS 

2. Shri Dharam Pal Singh Malik 

3, Shri Vakkom Purushothaman 

4. Shri I. Hama Rai 

5. Shri K. S. Rao 

6. Shri Saleem I, Shervani 

7. Shri Dharamgaj Singh 

Shri R S. Mani- Senior Legislatil'c Committee OffICer. 

2. The Committee considered their draft Fifth Report and 
adopted it. 

3. The Committee authorised the Chairman and, in his absence, 
Sbri K. S. Hao to present the Report to the House on their behalf 
on 20 March, 1986. 

4. The Committee then, took up Memorandum No. 43 regarding 
implementation of reoommendations contained in paragraphs 7~,~ 
77, 90, 92, 94-98, 100 and 104-106 of their Twelfth Report (Seventhl:) 
Lok Sabha) pertaining to the Income-tax Officers (Class I) Service" 
(Regulation of Seniority) Rules, 1973 (G.S.R. 54-E of 1973) and 
decided to hear oral evidence of the representatives of the Ministry 
of Finance (Department of Revenue) on 3 April, 1986 to elicit the 
matters further. In the meantime, the Committee proposed to dis
cu~s the aforesaid memorandum further at a sitting to be held on 
15 March, 1986 for the purpose. 

The Committee then adjOtLrned. 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABRA 
SECRETARIAT PUBLICATIONS-19B6 

Sl. 
No. 

N anle of Agent 81. 
:j No. 

Name of Aiellt 

--- ----- -- _._._. __ ._-------
ANDHRA PRADESH 

1. Mis. Vijay Book Agency, 
11-1-477, Mylargadda, 
Secunderabad-500361. 

BIHAR 
2. Mis. Crown Book Depot, Upper 

Bazar, Ranchi (Bihar). 

GUJARAT 
3. The New Order Book Company, 

~1is Bridge, Abmedabad-380006. 
(T. No. 79065). 

MADHYA PRlADESH 
4. Modern Book House, Shiv Vilas 

Palace, Indore City. (T. No. 
35289). 

MAHARASHTRIA 
5. Mis. Sunderdl1& Gian Chand, 

601, Girgaum Road, Near 
Princes Street, Bombay-400002. 

6. The International Book Service, 
Deccen Gymkhana, Poona-4. 

7. The Current Book House, Maruti 
Lane, Raghunath Dadaji Street, 
Bom:bay-400001. 

8. Mis. Usha Book Depot, 'Law Book 
Seller and Pulilishers' Agents 
Govt. Publications, 565, Chira 
Bazar Khan House, Bombay-
400002. 

9. M&J Services, Publishers, Repre
sentative Accounts & Law Book 
Sellers, Mohan Kunj, Gronnd 
Floor 68, Jyotiba Fuele Road, 
Nalgaum-Dadar. Hombay-400014. 

10. Subscribers Subscription Services 
India, 2.1, Raghunath Dada ji 
Street, 2nd Floor, Bombay-40000 1. 

TAMIL NADU 
11. Mis. M. M. Subscription 

Agenctes, 14th MuraU Street, (1st 
floor) Mah8lingapul'am, Nungam
bakkam, Madras-600034. 
(T. No. 476558). 

UTTAR PRADESH 

12. Law Publish~rs, Sardar Patel 
Marg, P. B. No. 77, Allahabad, 
U.P. 

WEST BENGAL 
13. Mis. Manimala, Buys & Sells, 

123, Bow Bazar Street, calcutta-!. 

DELHI 
14. Mis. Jain Book Agency, 

C-9, Connaught Place, New' Dellu_ 
(T. No. 351663 & 350806). 

15. Mis. J ... \1:. Jaina & Brothen, 
P. Box 1020, Mori ~te. Delhi
: 10006. (T. No. 291;'064 & 230936). 

IIi. M/3. Oxford Book & Stationery 
Co., Scindia House, Connaught 
P;ace, New Oelhi-llOOOl. (T. No 
3315308 & 4Q896). 

! 7. Mis. :SOokwell, 2/72, Sant Niran
ka.I'i Colony, Kingsway Camp, 
LeJhi· .1.1 ({1\l9. (T. No. 7112309). 

18. Mis. Rajendra Book Agency, 
IV -DR69, Lajpat Nagar, Old 
Double Storey, New Delhi-llOO24. 
(T. No. 6412362 & &412131). ' 

19. M/s. Ashok Book Agency, 
BH-82, POOl"vi Shalimar Bagh, 
Delbi-llOOSS. 

20. Mis. Venus Enterprises, 
B-2/85, Phase-li, Ashok Vihar, 
Delhi. 

21. Mis. Central News Agency Pvt. 
Ltd., 23/90, Connaught Circus, 
New Oelhi-llOOOl. (T. No. 344446. 
322-705, 344478 & 34(508). 

:42. MIs. Arnrit Book Co., 
N-21, Connaught Circus. 
New Delhi. 

23. Mis. Books India Corporation 
Publishcr~, Impor,tt!rs & Expor
ters,L-27, Shastri Nagar, Delhi-
1l1)()52. (T. No. 269631 & 7l~). 

24. Mis. Sangnm Book DePot, 
4378/4B, Murari Lal Street, 
Ansari Road, Darya Ganj, New 

Delhi-llOO02. 
....--- -_.-.,---_ .. _-_ .. _--.-., -----. _ .. __ ._ .. _------ -- - .-... -_.-
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